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LEGISLATIVE ~M  

Monday, 8th November, 1948. . . .. 
The ~ ~  met in the Assembly Chamber of the Council House, in New 

Delhi at Eleven of the Clock, being Lha First Day of the Nineteenth SeSsion 
of ~ Fifth, Legislative Assembly, pursuant to Section 63·D (:o!) of the 'Jov-
ernment of India Act, as set out in the Ninth Schedule to the Government of 
lndia Act. 1935. ,Mr. ~  (The Honourable Sir Abdur Hahim, K.Q.S.I.) 
was in the Chair. 

MEMBERS SWORN. 
The Honourable Sir Jwala Prasad 8nvastava, K.B.E. (Food M.ember); 
Mr. Zahid Husain, C.I.E., M.L.A. (Govt. of India: "Nomina.ted Official); 
Sir Gurunath Venkatesh Bewoor, C.I.E., M.L.A. (Secreto:ry, ])osts ~  
, Ail' Department); 
Mr. John Dawson Tyson, C.B.E., .M.L.A. (Secretary, Depe.rt.ment of Edu-

cation, Health und Lands); 
Mr. Leonard John Dean Wakely, M.B.E., M.L.A. (Government of India: 

Nominated OfHcial); and .' . 
Mr. Na'rhar Gunesh AbhYllnkar, M. L.A. (Govcrmnent'. of India: Nominated 

Official). 

STARRED QUESTI<?NS AND ANSWERS 

(a) ORAL ,ANSWERS. 

• ' PERSONS DETAINED FOB REASONS OF ~. 
I 1. "Sudar llangal Singh: Will the Honourable the Leader of the ~ 

I pleltse state: 
(a) the number of persons detained in British India for reasons· of ~ 

I conneded with external affairs; 
.• (b) the amount of family and mainteIl8nce allowances paid to everyone of 
~~  , 

(c) whether their cases are reviewed from time to time; and 
(d) when the case of Say'ad Habib of Lahore was • .. eviewed last ~  
The Honourable Sir Sultan Ahmed: ~  15; of whom 14 are forelgners; 
(b) 9 of these' persons (induding the one Britiflh Indiun det.'llU) receive 

a!}owances varying betwee.n. Re. 300 p.lII. and Rs. 100 p.m. according to their 
clrcumstances. The remammg 6 receive no allowances. 
( c) Yes; when circumstances so suggest; 
(d) May 1942. . 
Kr. Abdul Qaiyum.: With reference to part (b) of the Answer, could I know 

what provinces the British Indian. detenus come from? 
lIr. Lalchand lfavalrai: May I know why these rema.ining six people did 

not get any maintenance? . 
The Jlonourable Sir Sultan Ahmed: Because I understand they had nu 

. income before. . 
J Xr. Lalchand 'liavalral: Then should ~ starve' iik<! 'ill Calcutta? wtu 
'\ any arrangements be made to give theIr' 'Some allowances for their fllmme' 
( now tbatyou have locked them up? " 
t The Honourable Sir SultaB .&bmed: I ~  that this matter W 
, been l.'onsidered. They had no families. 

•  • (  1  ) A 
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Mr. 1AlchlDd l(avalrai: May I know from the GovernmeuS what. ill .Lbeir 

policy in this matter?· f. . 

The Bouourable Sir Sultan Ahmed: They considered the circurnstan08ll of 
'he detenus add gave ~ maintenance allowances accordingl,. ... 
Mr. ~ Qaiyum: May I know if in view of the abnonnil1 rise in prices 

the allowance to detenus have also bee.'l raised? 
The ~  Sir Sultan .Ahmed.: Government considered· their r.llowanue 

~ W be quite sufficient. 
Sardar ~ Singh: When the aase of Sayed Habib was reviewed, waa be 

informed? 
Pandit Lakshmi Kanta Kutla: Has any case been reviewed so far? 
The Honourable SIr Sultan Ahmed: Yes, cases are reviewed aud if no action 

is thought necessary, no action is taken. 
Mr •. ~  (The Honourable Sir Abdur Rahim): Next que&ti,.>n. 

COMMUNAL REl'BBSENTATION IN SUl'l'LY DEP.AR1.'MENT. 

2. ·Sardar Jlangal Singh: (a) Will tpe Honourable the Supply Member 
pie asp. state whether Government adhere to the communal formula for ~
ment in the Supply Department? . 
(b) If the answer to (a) be in the affirmative, what. is the number of Hindull, 

Muslims, Sikhs, Indian Christians and Parsis" separately? 
(c) How did the recruitment take place? Was it ,mild,,) through theFEidel'ul 

Publk S(;rvice Commission 01 through the departmental LORrds? 
The Honourable Dewan Bahadur Sir A. :B.amBlwami Mudaliar,:. (a) 'fhe 

communal formula. for recruitment is adhered to as far as possible. 
(b) A statement showing the p08iti:m as on 1st September 1943 is placed 

onc:,!.c table. 
(c) Uecruitment has ~  made in thc majority of cases through the Depart-

mental Selection Committees. 

8tatetm!nt ,howing ,11.4 number oj HindUIJ, MUlflimlf. SileM, etc .• employed in the Supply Depar'-men. in 1'0818 out,ide the Omnanee, H. cf: S. and Clothing Factories on 1 lit Seplember194J. 
. Partioular. oC CoJWDunitie8. 

Illdian 
Serial Name of office. Hindus. l\Iuslims. SikAB. Chl.'is- Pal'1lis. 
~. ~ 

Gaze'," OJJicer,. 
·9 1 1 Supply Dept. (Main Sectt.) 11 

! D.G.S. ' 133 33 8 Ii l' 
S D.G.M.P. 86 "5 2 1 

• D. G. S. R. I 
5 Electrioal Commiuioner It 
6 Iron and Steel Controller 23 1 I 1 Ii 
7 C. A. O. (P.) . no 53 6 2 II , -Controllers of Supplies 17 8 1 5 

TOTAL 399 109 18  10 19 
------------------

Non-Go.1Ied SIaJ!. 

1 Supply Dept. (Main Seott.) l68 64 7 8 
2 D.G.S. . _. 2, 88 . i,35o 63 ~  • 
3 D.G.M.P. 2,129 301 ]9 ·86 7 
4 D.G.S.R.- S4 11 5 47 
6 Electrioal Commi .. ioner 56 10 6 1 .. Iron &; Steel Controller 495 11 6 11 -J 
7 C. A. O. (P.) .  . 1,646 585 63 97 • • ControlleIs of Supplies . 372 99 3 2' 5 

TOTAL 7,938 2,431 .172 392 ,30, 

Mr. L&1ch&D.'d lIavalral: May I know if recruitment in India is 9till going,.. 
on for the Supply Department, and if there is any necessity?' ,I 

The lloDourable D81t'&Il Bahadur Sir A. Bamuwaml' Kuda]1ar: It is .un 
SOing on and there ·is 8 necessity, otherwise there would not be an, recruit· 
ment.! 

• Includes Anglo.lndi 
I 
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, lIIr. XaUaah Bihart Lall: The' HonJurable Member has s.id thai th .. 
communal formula for recruitment is adhered to as far as posiible. But u'1der 
bow many head's of communities? 
The Honour&ble Dewan Bahadur'·Stl A. Bamaswami Kudaliar: Hindus. 

Muslims, Sikhs and other minoritics.-- + 

Mr. President (The' Honourable Sir Abdur Rahim): Next question. 
PROGRESS AS REGARDS ABOl.l1'ION OF LowEn GAZETTED SERVICES ON hDIA=-HAIL-

W,4YS. . .• 

3. ·1Ir. Lalchand Navalrai: Will the Honourable Member for Railways ~ 

pleaBed to ~  a short statement on the progreRs made to settle finaily the 
quet>tion of the abolition of the Lower Gazetted Servico on Indian Hailway'3, 
and on the main features of the scheme? 
The Honourable Sir ,Edward Benthall: The proposal of Govel'llmeut Lo 

abolish the Lower 'Gazetted Service hilS been discussed with Lile Standing 
Finance Committee for Railways on saveral occasions and th9 ~  itl still, 
under the consideration of Government in the light of these diBcusl'lions. As' 
regards the second part, I would refer the Honourable Meruher to the pro-
ct'edings of the Standing :Fillllollce Committee for Railways ~  with that 
for the meeting held on 3rd and 4th July, 1942, and ending with that hdd 
on 31st July, 1943. 
Mr. Lalchand Navalra.l: At what ~  are these .~  and why are 

they being delayed? , 
The Honourable Sir Edward Benthall.;. The delay was jlle to the ,H,'cus-

sions of the Standing Finance Committee. 
1Ir. ~  Navalrai: Are the dl:;cussions at such- a. shlge that this 

matter will corne to an end? •  -
The Honourable Sir Edward Bentha.ll: The answer is. Yes, Sir. 
lIr. Lalchand Navalra.i: I would like to know what still remains to be done? 
"l""Jle Honourable Sir Edward ~ Government will shortly Jllake. up 

its mind. 
Dr. Sir Zia l1ddin Ahmad: While considering this partieulllr que3tion the 

Government should not attempt to evude the ~  of 103,1 about com-
muhal Tcpresentation by huckdoor mflthods. ~  

The Honourable Sir Edward Bent.h&ll: Government wiU take all fnets into 
consideration. 
Sir Muhammad Yamin Khan: Does the Government know that the Stand. 

ing Finance Committee for Railways ha<; rejected the proposal for abolishing, 
because originally the scheme was to ;nvolve only about two lakh!l :Jf rupees 
whereas now it was found that it is going to be more than ~  lakhs of rUTl608 
without serving any adequate purpose? . 
The HOIDOU1'&ble Sir J:dward Benthall: The advice tendered by the StuDd. 

ing Finance Committee was contrary to the proposals which Government 'Pu• 
up; that is why the matter is requiring such careful consideration. 
Sir Muhammad Ya.miD Khan: On the ground that it is ~  1.I1U(·h mure 

than originally thought? ~ 

JIr. Jrrea1dent tThe Honourable gir Abdur Rahim) : Tae ·Honourable 
Member has already mentioned that. 

AOOOHHODA.TION )'OB RA..ILWA.Y POLIOB A.T SUJ[KUB. 

f. ·1Ir. r,JchaDc1 Nav&lral: Will the Honourable 'Member for Railway.; he 
pleased to state: - . 
(a) whether it is a fact that the number of Hailway quarters for accommooat. 

~ the Railway police at Sukkur Station of the North Western Railwa:v is 
insufficient; 
(b) if it 'is a fact that the Sind Government and the Police officers ~  

requested for "the construction of ~  for, their staff; jf so, what action 
hilS been taken in the matter; , 
(c) how many units of quarters are required, and what will be thb cost or' 

~ ~ construction; ~ 

,1,,2 
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(d) whether the c08twill be borne by the Railway. :Jr shared with the' Sind 
Government; and .'\ . 
(e) when Governm.ent are likely to ~  the "demand for the c0l1struc· 

tion 01 quarters ret erred to in part (b) above? ,  .  •  . 
The Honourable Sir EdWard Benthall: (a) The number of l{uilway (flllU'ters 

for accommoQating the l\a.ilway Police ,.t Sukkur ·station is considered 
sufrlcient. j. • 

(b) As far as Government are aware, p.o such request has been IDlI.de. 
o(c), (d) and (e). Do not arise. 
Mr. Lalchand Navalrai: How many are there? 
The • Honourable Sir Edward Benthall: I should require r.otice of that . 
• :Mol': La.lc4and Navalrai.:. Has no complaint been received ir.)m the Sind 
Onvernment with regard to this? .  . 
'l.'he Honourable Sir Edward' Benthall: Not that I am aware of. 
Kr. Lalchand Navalra!.: Not by the Police Department? . 
The Honourable Sir Edward ~ Not that I am aware ()(. 
lIrlr. H. A. Sathar :a. Esaak Sait.:, May I J"iseto a point of or'der 011 this? 

The question raises sOme point. that hu;; appeared in SOIDe obscure postal 
magazine called the P08tal ~  and Honourable Members have no means 
of knowing what has appeared there, l1cr has the ~  M ~  men-
tioned what the matter ,refers to-he Rp"aks somethmg about Urdu pLmphlets 
and thiR and t.hat-we do not know what the mutter is':' 
Mr. President (The Honourab1e Sir :\hdur Rahim): This i!'l question No.4. 
Mr,. H. A. Satha.r iI. :lsaak,Salt: Muy 1 now ~  the ~ .... 
Kr. President (The Honourable Sir' Ahdur Rahim): Let, the Government 

reply ; ~  is no point of order. 
lsstJE OF ~  PAMPHLETS BY PORTAL EMPLOYEES. 

6 •. *Kr. Lalclland Navalra.i: (11) Will ~ Secretary for ~ and Ail' he! 
pleased to 'Ettate if hiR attent.ion llUs been. drawn to tllP Editorial in The POHtnl 
Sentinel, dated September, 1943, under the heading "A sad state of affairs" 

~ .  postal employees issuiag objectionable pamphlettl? 
(b) IS.lt a fact that for many years ~ . there hae p<'rsisted a tendemy to 

i!!sue pamphlets by certain pOl'\tal ~  \\·it.h It yj0W to. Tnaking the ~  

8.uLhorities follow a certain ('ourse of conduct des:red by thost' employeeR h:". 
t.ha.t means? Hso, what haw the authorities been doing for sllch n  \ (ml: 
time to checkmate the conducl. of such employees? 
(c) Is it a fact that about June 1943 a pamphlet in Urdu waF. issued in 

Sind under the signatures of those' mentioned in the aforesaid Sentinel with a 
v:ew to forcing the handE'. ofthp. Authorities to do what they wanted? 
(d) Are the sig"Ilatories of the pamphlet postal e?J1ployees? If RO, what 

aciion has been taken ~  them? If none, wh¥? I • 

(e) ~ ltese pamphlet£;; of an inflammatory 1111tilre ';vhich is likely to fOITle"nt 
(.orilnmn9.1 trouble? 'If 80, what ~ do Government' propose t(.' 

~ against the signatories under the Government ServantR Conduct. Rulf's. 
(\r llDdEff the a(!ministrat,ive or(!ers? If none, whv?' 
Sir Gurunath Bewoor: (a) I have seen the editorial referred toO'. 
(b) S'ome pamphlets have been ;03'lued from time to HOle, ~ c£>rtain 

employees of the POflt. Office at. Karaehi. who are membf'rs of one or tlle oth·'r 
of the two recognised Service Unions of postal etp.ployees at that place. The 
.object of such pamphlets has usually l,P-en criticism of the ~  of members 
.of the rival Union I1ndno not.ice iR generally tnlmn of them. although the 

~  have for a long time endeavoured to promote feelinp! of amity and 
-eo-operatlon between the members of 4:h'" two Unions. 
(c) Yes. There is, however, nothint; ill the pamphlet liO indicate t!1at it 
~ intemh,d to foree 'the hands .of the authorities to db what ~ ~ 

-of the pamphlet wanted. ' 
. (d) The signatories .of the pamphlett! 'are postsl employees. No ~  hal 
• been taken' ..,ainst them because it was not c.onsidered ·tlt'\t SUl'!h action 
,"WOuld be appmpria •. " ,  . 
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(e) Though the language used in the palftphlets is of a.n exaggerated and 
Wldesirable character Government . do not consider that' they ard likely 1.0 
foment communal trouble BS such an<f do not, 'therefor&, prOp'Otle to tllke an,. 
action upon them; " • 

Mr. LalcbaDd Kav&1rai.,: May I know if the Honourable Member rM9ived a 
copy of the Sentinel which I sent along with the question? 
Sir Gunmath 'ewOor: Yes. 

Ill. LalC:4&nd ~  Does the Honourable Member thmk th"t if the 
object' of such pamphlets from time ~  time has not been 1,0 foree the hilJ\ds 
of the Government, what was the intention of this partioular paillflflet? 
S1r Gunuaath Bewoor::. The Honourable Member must ask that question of 

the signatories of the pamphlet. -I • 

Mr. Lalclwul Kavalral: They are employees of the P09t.:&1 ilepurtment.; 
therefore I am asking the Hovernment whether' they have mude inquiries or 
are only ~ in,that way? 

Sir GUl'1IDath Bewoor: The signatories issued the pamphlets, not to' GOY.' 
~  but among their own members; all I intended to convey was 'th. 

so far as ~  is concerned, by rea.ding thei pampb1ct we do) not; 
think the intention ,was to force the hl\nds of the authorities to do unything 
which the signatories wanted. In I.Iny case, they I wouid hllve %eD 

disappointed. 

KaulanaZafar .All ][han.:, May I know whether those ,\< bo iS8usd the 
pamphlet were aU Muslims? 

Sir Gurunath Bewoor: No; pa.mphlets have been issued from all 'Hid68. 
The particular .pllmphlet which the HOllouruble Member is ~.  'ft> WIIS, 
however, issued by Muslims. 

Pandit T.ksbmj Xant& X&itra: Whnt are these two rival postal uniolls? 
Sir Gurunath Bewoor,: The Provincir.l Brunch of the All India l'ostBl 8lld 

Telegraph Union and the Provincial Branch of t.he An Tndi;l Postal and 
It M. 1:). Union? 
Mr. Jamnadaa M. :Mehta: Are the.y' communal unions? 
Sir Gurunath Bewoor: No: they ar:J not. 
Mr. It. A. Sathar B. Essak ~ 'lhis question which has now been dis-

cussed dellis with a. matter ,which appeared in some obscure postal journal .  .  . 

Mr. President (The Honourable Sir Abdur l{ahim): As regards that', I 
have laid down what the procedure should be: that the Member who is the 
questioner should furnish a. copy of the paper to the Assembly'Departmont; 
it cannot be circulated to all the members. 
Mr. B; .A.. Sathar ll. BI8&k Bait: 1'JJ6 question iiilelf might ~  the 

gist of 'what has appeared ,in the ~  ... 

Mr. President ('fhe Honourable Sir Abdur Rahim): We looked iIltO that. 

INADEQUAOY 011' ,PLA.Ti'OBIit SHlIIDS :AT MUTTBA JUNCTION RAILWAY STATION. 

6. ·Mr. Govind V. DeBhmukh: (a) Is the Honourable Member for Hailw!.l-Ys 
aware that at Mutha Junction Railway Station there is a shed OIl only one of 
the platforms for_the ~  of pussengers from rain during the mOllsoon 
and heat in summer'? , 
(b) Is he aware that in monsoon the passengers waiting for trains on til(' 

other platforms where there are no sheds to protect t,hem get drenched with 
rain? 
(c) Is he prepared to do anything for these passengers to protect them from 

rain and heat and consequent iIlmllls? , 

The Ilonourabl. Sir :l41ward BenthaIt;. The prOvision ~  such facilities is 
within -the competence of the Railway Administration and the matter could 
suitably be brought to the notice of tile General Manager, G.I.P. Railway',' 
.either direct or through the Local Adyi80ry Committee. However, I sh.U 
lIena him a copy of this question and answer for his ~ . 
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RlIOBUITMENT OJ' GAZrg'l'EI? (),nCEltS IN SUPPLY DBPABTMENT. 
7. ·1Ir . .A.ma.rendra Bath Ohattopadhyaya: (a) Will the Honourable thf' 

Supply Member be pleased to Rtate in ~  the t<>tal number of gazetted offi-
cers appointed in the Supply Department since its inception upto Sfllltember 15, 
1948, in ,all Centre'll, vis., Delhi, Calcutta, Cawnpore, Bombay, Madras, ~ 
and others? , 
(b) What is the number of .such gazetted officers, province by province, 

i.e., how many persons hav(\ been 'appointed gazetted, officers from different" 
~  viz., Bengal, Bihar, Orissa, Assam, Madras, Sindh, Central Provinces, 
United Provinces and the Punjab, and how many have been appointed from 
the cent.lly administered provinces Rnd States? 
• (c) Is it a fact that Heads of European COTQmercial Houses at Calcutta, 
Bombay and Madras have been appointed at the top position in the Depart-
ments of Supply in different Presidencies who nrc not salaried, officers? If ;;0, 
why?'" 
(d) Is the Honourable Member aw'are of the fact that those' Commerciill 

'Houses of which the HeadS'-are honorary etnployees of the Supply ~  
are'given open orders Rnd tenders from outside suppliers are not called for? 
(e) Does the Honourable Member propose to lay on the table the orders for 

supply issued by the Supply Department in Calcutta on open orders, when 
tendered suppliers offered lower rates? Why were Buch preferences given to 
parties who offered.higher rates ~ 1942 and 1943? , 
(f) Is'the Honournble Member aware of the fn?t that there. h.as ~  discon-

tent and dissatisfaction in the Calcutta office under the admllllstratlon of the 
Assistant Controller of Purchase? How n1any subordinate officers were trans-

~  how many' have resigned in 1942 in this office? 

'!'he Honourable Dewl.l1 Babadur Sir A. Ramaswami JludaJialr: .The informa-
tion asked for bv the Honourllble Member is being coEectecl !J,nd wUl he laid 
on the table of the House in due course. 

DESIRABILITY OJ' ~  SALE OF BALUom WOMEN. 

t8. Qui Jluhammad Ahlnad Xumi: (a) Will the Honourable the Leader of 
'the House please state, with reference to starred question No. 302 asked in 
ihis House on the 15th March 1943, what information has been received in 
,respect of the enquiries made in connection with the memorial Ilubmitted to 
the Commissioner, Multan Division, Multan, on the 25th October 1941, in res-
pect of relief to Baluchi girls? 

(b) Is it or is it ~ a fact that decrees for the price of the person of B Baluchi 
widow in favour of· the relatives of her former husband are passed against her 
second husband under the Frontier Crimes Uegulation? 
(c) Is it or is jt not. a fact that a divorced Baluchi wOl!lan after divorce is 

sold against her consent to any other man' by her foroler husband, Imd that if 
the womnn docs not marry the purchuscr and marries-another person, theu 
money decrees ·for her price ure passed by the ~ against the husband of 
her own choice in favour of t.he nnsuccessful purchaser under the said Regula-
tion? 
(d)· Is it or is it not 0. fact that if a Baluchi girl after the-.Gppearance of signs 

of puberty gets her infant age Nikah ,cancelled under the law through a civil 
court by the exercise of her 'option of puberty, and that the husbarid gets 
decrees for the price of her person in his favqur passed by Political Courts 
against her second husband as well as" guardian and also gets a decree for 
damages for t,he breach of custom, a'nd thatol'ders for expulsion (Jila Watani) 
from the city of the girl and her husband are passed? 

(e) Ie it, or is it n9t a fact that even before the birth of a Baluchi girl, 
which is termed 8S Lafi Baz'U by Baluchis, many agreements of her 8ale and 
purcha8e take plnce, Bnd that the Political Courts legalising such 'sale and pur-
, ~  agl'pe,nwntJ;; pnss decrees of the price of their persons? -

t AllRWf'r . to this <]ul'I!tiou' laid on the tahle, . the questioner being absent. 
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(f) If the aIlswers to (b), (c), (d) ~  (eJ o·r to any of them be .in the affirma-
tive, do Government propose to consider the ~ ~  of stopplIlg these prac-
tices as contrary to good consciellce and pubbc ·pohcy under sectlon 9 of ,the 
Frontier Crimes Regulation? • 
'1lit Honourable Sir Sultan .Ahme'd.: (a) A copy of the memorial referred to 

by the Honourable member" and of tht: reply that was returned-to it, is placed 
.on the table of the House. 
(b) to (f). It is 4 fact tQaIl the practices akin to those mentioned, do exist. 

Thev ure in ·accordance with Baluchi custom, and decisions given unde!: the 
~  Crilnes Regulation are merl'ly euforeemente eff long-standing Baluco.. 

triba:l custom, which is well un.:lerstood anfl accepted by the persons ~  
~  although by mod.,;,nl standards and amongst more .advanced 
communities they might be reprobakd.But j4-. ~ also ,a fact that althQugh. 
the woman's consent is not DeCElt-sary to th..l&e traIulactions they are not normally 
performed against. her will. lu ,the .Jpimon of the local authorities much ill 
feeling and unrest would be caused "amongst I.he Baluchis by any attempt on 
the part of GoveminelJt to iinpose ~ sudden change of their old established 
tribal customs. Persuasion and education are the only effective.neans of 
liberalising-t.he outlook of the . ~  to their womenio:I:, and local ')Hicers 
miFs no opportunity of pressing for modifications of Baluf!hi tribal lr.w to !lecure 
trjs end. One of the ~  so achieved is that in sev.m.i 'rumaujl now the 
.,Tirgas no longer recommend the enforcement of pre-natal contract ,)fmarriage. 

(}opy 01 the Memorial to the (J0'!!mi88io"er, Mu!taft Dilli.jo", Multmt. 
:8uJIlIICT :-Appli?ation requelting that after conlultingLegal Remembrancer to GovemmllJlt, 

PunJab, the following kind of decrees which are being passed and ~  by-
the Political Courts, Ddra Ghazi Khan, under lection 8 of 'the Frontier Crime .. · 
Regulation No. III of 1901, and which are totally againlt the, spirit of the 
tho Frontier Law should be stopped:- • .• 

(I) The decrus of the price of the penon of a Baloch widow in favour of the relatiolll 
of hllr former husband against her second husband. 

(21 'A divorced Baloch woman after divorce is lold again.t her 'coll8ent. If she 
disagrees with her aale and consequently doel not marry with her purchuer but 
marriel another person according to h'ar own choice, then money decree of 
her price i. passcd by courts against tb.e hIMb.lnd of her own choice in favour 
of the original unsuccessful purchaser. . 

(3) If a Baloch girl after the appearance of the ligna of puberty, pta her infant 
age mica" rancelled. ~  the law through a civil 'Court .~  her optiOD 
?f ~  the Polltlc,al Courts then pass a decNe of 'the price of her penon 
In favour of her earlIer unla.wful husband again8t her lawful IUlIband who 
marr!.es her after the cancella.tion of her first nikan. . 

(4) Even before the bir'th of' a Baloch girl (which is t\lrmed aa Lafi Baz.u by 
BllluclllS) ~  agreements of her sale and purchase take l>lace. The .Political 
courts legaliZing such sale and purchB8\l agreements pasB. decrees of the price of 
her perSOll. 

iltESPECTED l:!IR, 

!t '.is an es!.a:blish('d fact that the attitude of Balochel has been antagonistic toward. 
th"Jr mnocent g,lrlS ,and ~   ~  mau>: decades. Selling the' girls lilte animals, selling 
theD! ,before ~ . I!lrth ;conSI?eruig the Widows as cattle and as movable property of 'their 
familIes and dlvldmg. them lIke other, inherited property etc., are the chief featlJrcB of 
t,he ~  and barbanous trndltiO!ls of the Baloch nation, which are in v.ogue till this day, 

~ ~  of the fact that we hve under tbe benevolent rule of justice and equity loving 
Untlsh Government, the unhumanly .treatment of, Baloches towards their females prevail 
undiminished and unchanged. The main. reason for this is the fact that the fate of the 
~.  lies in loW ill t,he ~  hands of their males (Muqqadims and Tumandarl) 
m the ~  of the Frontier ~  RegUlation, who serve 'their personal ends in preference-
to the mtercsts of ,Raluch girls through Fronti('r Crimes Regulation. The Baloches make 
illegal use of the. Frontier Law to establish their unlawful mentality which can lafely 
be said to be far from humanity. The Politicw. Courts, Dera Ghazi Khan are solely and I 
mainly responsible for such irregularities or at least carry the lion 'ssharo of responsibilit.ie. 
for this, by awarding deGrees for the .a1e' of Balochi women under sec'tion 8 of Frontier 
Crimes  Regulation. It ~  a matter fol' surprise that they order decrees of the value of 
~  mi1\ions of rupees every year. and these. decrees are totally detrimental ond 

~  to th!' intentions of th(' law. • 
2. Bir, the above cited decrt'es are illegal and void and they are effl'cted through tIN 

misuse and miainterpre'tatiClill of th\l law. 
It may be made known to your"goodleU that we do humbly request for the declaration 

.(It t.heleBaluch Riwuje. &II quite illegal and immoral if th\l Baluch Riwaje. be relied upoa 
'for palliug the .. decreel. We a\IQ humbly lubmit that the Frontier Crime. Begulr.tioa 
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Remelltbl'lDcer Iuch decreea can be palled . under the }o'rontier Crim.. Regulation, we 
J.umbl)" pray for the &IIl1mdment of luch law. 
A. ID the e)'1111 of law there Ihould .be' no ba.r or hinderaap in. the libVty of Balaah 

womllD (except lexual liinitatiom which are common to th.m and the 'women oT ~ f.ltber 
commlUlitiel). TIte Balucb women equally d .. erve civil liberty 101 do the other Britia 
lubj'aCta enjoy. 

B. It. ill an admitted fact that the Civil Court. do never entertain the type of· claima 
DOted above AI they consider 'them illejP.l and think them... prohibitred by law. They 
uaither allow luch cu.. to be filed with them, nor do they award ~  of the above 
~. 'I'hil prohibition they do not baBe on any Ipecial law. 'rhey take legitim_. 
-advantage of the proviaions of aection 23 of Contract Act which lay. down tha't DO agree-
ment. ahould be given effect to which il "opposed to public policy". It. ,ia a matter for 
gratification that exactly the _e provisions lixillt. in 'the Frontier Crimea Begulat.jon too; 
the favour of at.tent.ion ia invited to ledtion 9. It. ill ·10 mat.ter for amazement. that wh_ 
'. Civil Court&! do. DOt \lDtertain 'the above cited IOrt of caael, why should the Political Courtl. 
:pera Ghazi Khan do, eapecially when the provisiona of law are the same for both. More-
over ae'ct.ion 3 clearly lta.'t¥ that Frontier Crime. Regulation doel not; luperlede any of' 
the Civil and Judicial Law, and if the polit.ical courte welcome the above cited cuel under 
Front.ier CrimBi :Regulation and the civil court. do no't, under Civil La...... thllD it. may be 
ooncluded that Frontier Crimea Regulat.ion luperaedel the Civil Law. 
It. will now be clear that 'the Polit.ict.l ~ order and execute illegal and unlawful 

decreN of the COIl. of Baluch girlll' noted 101 aubJect which are at 01IIl and thellUDe time 
contradictory to tiN Civil Law, irr .. pec'tive of the fact that they' are no Ie .. prohibited-, 
by the Frontier ~  ~  than are r .. ~  by the Civil Law. .  . 
'3. There prevalll a ~ of dl8plealure and dllCOntentmen't among the public agaUllt 

the abu_ of the Frontier Law in the ahape of th8 above noted decrees, and the peopl. 
are giving vent to· their feeling8 through pres. allO. Thil can somewha't be gauged from, 
thl' encloled pamphlet.. 

~  it iI the ~  of ~ ~  equity and ~ . Now, the time ill ripe to pa' 
a ltop to ihe policy I!lf olferlng partial and preferential 'treatment to the Baluch malel. On' 
the other hand it ia high time to haV'ol, the Baluch 'women their chums and rights in their 
caler', lTo effort should be spared to shower upon them full liberty of which tbe Bri'tist. 
hf'nign Go'Vel'llnJmt can rightly. boast of. The Law should be . ~  applied in e&&£8 of 
fel1ll81ee and in future, there he no hitch or hinderance in tbeir way, elCcppt 'the 8exual 
~  incumbent upon th,·m as imposed by other communities on their women, 
4. The Political Courts, Vera. Ghazi Khan, do neither allow the appearance of lawyera 

nor any appeal lies'in cases decided by 'them, Under these circumstanc;'s we b\1g your 
kindself to consult the Legal Remembrancer to Government, Punjab, ancl thl!ln issue orderl' 
to thl) Political, Courts, Dcra Ghazi Khan, to discontinue awa:'dilll{ and exe('uting 
the decrees cited in the subject, and if in thp. opinion of the ~  Rcml!lmbrancer to Govern-
ment, Punjab, Buch dec;rees can be passed, we would then humbly pl'ay for the cancellation 
of such law. 
S. Thill application is being made not for· the henl!lfit of a particulal" section, but thill, 

i, submitted in order 'to do a.way with the wrong ~ done to an innocent, weak and 
oppr.ellled class of human bl/ings. AI this request is ~  upon the human, IJYmpathy, 
we, the l·olprcscntatives of every class and nationality of the .respectable ~  'make ... 
joii,', requc .. L. Nlci would humWy invite your unparalleled, I1lliqne ane!· ~  jllhtice to 

~ a h,'eMul and favoumble ('onsideration tn the maUel', . 
6. All correspondence may kindly be made at ~ following address: 

AHMAD KnAN, PITA .. I HALUCH, 

Presiwmt, 'Central Anjllman Ialamia, 
Jampur, District Dera Ghazi Khan .. 

Praying for the jll8HC8 at you gracioul handa. 
We beg 'to remain, 

- Sir, 
Your mOlt obedient Bervantl, 

8d. :-
1. SODAR AHKAD KHAN, PITArI, BALueR, 

President Central Anjuman Ialamia, Jampur. 
2. D.WAN JBANGI RAM; 

Preeiden't, Arya Samaj, Jampur. 
3. l\lOBAKMAD MASIU KJIAN, KROSA BALUCH, 

Zamindar, Jampar. 
4. Pr .. ident, Diatrict Congr .. l. Committee. 

Dera ~  IOuII1 •. 
5. L. GJ1I.D1WU ~  ' 

Bony. Secretary, District. Sanatan Dbaram' 
'Sabha, D. G.' Ehaa. 

6. JAK MAKKuD, KAClDn:LA, Lambardar. 
Ifaa .. Nawan, Tablit D. G. Xbaa.., 

'I. ~  BAJtRIR bAlf, 
n.tran, Bala., B.L 
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• 

8. ~  ZAITAJI. MOHAIDlAD, NUTKANI, . 
J naluch B.i>., B.A. of Mundrani. 

( Tahsil aangbar, Dera Gbazi Khan Diat.ric'-
9. ~ MOILUlKAD BAJANA, . 

Editor, Muhib·i-Wat.tan Seriea, Dera Ghazi Khaa. 
• 

COfIY 01 a memorandum No. 1970, dated tAe lOt'" February, ~  Irtlm tAe Oommiyi01l/lr. 
Multtln Divi.ion, to the President, Gerltr-al Anjuman [alamia, lamprrr, District' [JeTa 
Ohmi Khtm. 
Rerarence ~  liped by you and othen complaining about the enforc.emea't of t.be 

Balucb rivai with regard to womeD. 
2. M~ Ilnauirie. into the petition .how ·tbat the system,' . ~  you complain lie i. 

exactly In acCordance with ~ long e.tabliahed "val of the Baluch Tum1lona, and Govern-
ment i. reluctant to intemre with that "vaj until the tumandara and their people thelll-
Relvea adopt an amendment. I therefore regret that no further nt:tion can be taken by me . 
in the matter. I would, ho,"ver, advile you to represent your. case to the ~ .  
di*,. . . 
'. j 

PRoMOTION. OJ' NOIC'-TBCHNIOAL HANDS A.S CluBoBHEN ON EAAT INDIAN 

RaILWAY. 

t9. *QI%I Muhammad Abmad Kuml: (a) Will the Honournble the HflilwflY 
Member please 'state if it is or it is net a fact that an Ilssurance was given on 
the floor of. the Assembly that sinQe the ~  of the Oudh and Rohilkuqd 
Railway 'with the East Indie.n ,Railwll:V. the promotion of non-technical hands 
,F;u('h 88 mistries, etc., to the p08t,of Chargemen, had been discontinue!l Gnd inE' 
posts were nOw kQpt reserved for the ex-apprentice mechanics of Jamalpur 
Technical School? • I 

(b) Is it or is it not a fact that it has. been assured that after the amalgama-
tion of the Oudh and Rohilkund Railway with. the East Indian ltajlway the 
non-technical hands, such as mistries,' are eligible for promotion to fTte posts 
carrying pu:_ up to Rs. 140 in the old scales and Rs. 120 ·in the new .~ ~  

(c) Is it or is it not a fact that the posts of Improvers .in t.he. Runnmg Sheds 
and Mechanienl Workshops of the East Indian Railway Bre higher than those of 
the m.istries? -
(d) Is it or is it not n fllct thflt some posts of nen-technicnl Churgemen ha'vc 

rect'nt.ly been created on the East Indillll Railway, and that non-technical hands, 
such IlS mistries, have been promoted to the above posts 1n the grade of 
Rs. 90-20-250, although better qualified technically trahied apprentices on 
probat;ion !If; ~  ure Ilvailable and Ilrc employed in lower grades than thut 
of the Charg!lITlen? If bO, do Govemment propose to consider the advisability 
of-
(i) taking immediate steps against those Railwuy Administrations who' are 

acting in contravention of the policy laid down by them; 
(ii) 1'eplaning the new appointees by better 'qualified . ~  Mechanics 

who are in a lower grade than that of Il Ohargeman, and issuing necessary orders 
to the General Mnnuger, East Indian Hailway, to this effect; and. 
(iii) issuing instructions to the General Manager, East Indiun Roilway, to 

stop such practice in all future cases in accordance with the assurnnec given? 
If not, why not? 
'l'he Honourable Sir :adwarel Benthall: ~  (b) aDd. (c).. Yes. . 
(d) The. posts ~  to ~  .thost) of nCll-tt:chnically trained chargemen and 

as such ~  rightly been reserved for the promotion ~.  llIil'tries, etc. 
No harm has, been done to the prospects of ~  aDd 110 adion is 
called for. 

PaoXOTION ~  NON-TBCIINICAL ~ AS CHARGEMBN ON EAST INDIAN 
RAtt.WAY. 

'flO. -Qui Kuhammad Ahmad Kum1: (a) Will the Henout'able the Hltilway 
Member please state if it is or it is not b fact that the Deputy Gener"l Manager. • 
(P), East Indian Railway, admitted in his Minute Sheet No. ME 86/87(1) of " 
6th April, 1042, in reply to appeals from non-technical hands, thlit . ~  could ..... ~ 

• • t An.,.,er to thi. -qulltion laid on the table, the qUlltioner being absent. 

J .. 
t ~ 

\ 
.., 

J J 
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not be treated equally with the ~  trained haRds as this would' mean 
the negation 6f progreSs for the better training of. mechanics to improve the' 
quality of their work and· knowledge, bl' which meallS alone ~ .increasing 
demand for bet.ter work necessary to cope with ·the greater' demands made on 
the machines and plants of to-day could be met, and. because by such improved' 
systems, only could the quality of work in India be raised to compete with 
industrial standards in other countries? ' 
(b) If the, answer to part (a) above be in the ~  what are the 

reasons for promoting the non-technical hands, such as mis.tries to the posts of 
~  (Rs. 250 old and Rs. 180 new scales) in preference' to the better 

~ ~  technically trained. Improvers, which are higher posts than those of 
mu,Lrles? ' 
~. Boaoarabll SIr Bdwam BIDtball: .. (Il) Yea. 
(b) The grade· was ~  created for the promotion of mi'Stries, etc., 

whose channel of ~  is ordinarily distinct from that of trained. 
m:eeh'anics; there, was thus no contradiction between what was done and what 
\Vas stated ill the reply referred to in ~ (a) of the qU6:3tioll. . 

RACIAL DISOBDmUTION ON EAST INDIAN RAILWAY (MBCBA.NICA.L ~  

II A.S REGARDS TRANSI'JDB OJ!' SUBORDINATE SUPERVISING STAFF 0111' ,MEDICAL 

GROUNDS • 

• t11. -Qui Kllhammad Ahmad Kumi: (a) Will the Honourl\!'Je the Railway 
Member please state if it is or it is not a fact that racial discrimination is bemg 
maintained on the East Indian Railway in the matter of transfer of ~  

Supervising staft on medical grounds in ~ Mechanical, Ddpartmeriti' 
(b) Is it or is it not a fact th&\ Europeans and ~  are transferred 

on medical grounds due to sickness of their family members, whereas Indiana 
are not t.."'8nderred even on account of their own illness, and in some, cases, the 
applications of Indians are not even entertained by the Railway Administration 
.ill spite of the' recommendations' of the Railway District Medical Officers and 
.ehief Medical Officer? 
(c) If the answers to parts (a) and (b) above be in the negative, does the 

Honourable Member propose to enquire into the matter, and to lliy on the table 
a ~  showing the following particulars:-
(i) the nUUlber of the SUbOl'Ol1lflte 8upervising staff to ,the Mechanical 

Dtlp .. ~  .CJlI.ISL ludlan ltaiiwuy, who have Deen transferred on medical 
grounds, since 1939; 
(ii) the particulars of their transfers; and 
(iii) the number of those whose transfers have been ~  showing the 

percentage of Europeans, Anglo-Indians aUG Indians; in both cuses? 
(d) Do Government propose to consider the advisability of ,issuing necessary 

orders to the General'Manager, East Indian Railway, to transfer withQut any 
racial prejudice . such persons who are ,recommended by the District Medical 
Officers and Chief Medical Officer on account of thlilir own sickness.? 
The Honourable Sir Edward Benthall: (a) and (b). I have no 1'l'[l8()t1 to 

f.uppose thgt the fnets are as stated, by the Honourable. Mlllllber. 
(c) I regret I cannot undertake to collect and. compile such information 

uuder pref;eIlt circumstances." .  . 
(d) Govcmment do not, conside: $\1('11 orders are neCe;l'iUry fiS nIl Adrnllllsira-

tions ure flWlll'e r,f Go\'ern'mcllt'l'l po1iey not to coulltenllllCe raeiul ~  ~

tiOD. T am, however, sendmg n col'.''' of the question and answer to the Ef!.st 
Indian Railway for such action .1S tht>,\' may de.;>m necessary. 

RAOIAL DISORIMINATION IN COMPILATION OF COMBINED SENIORITY laST OF 

SUBORDINATE SUPERVISING STAh AND DBAFl'SMEN ON EAST INDIAN RAILWAY 

M~  1>r;PAHTMF.XT). ; , 

t12• -Qazi Muhammad Ahmad Kalmi: (a) Will the Honourable the Ruihmy 
. Member please state if it is or it is not a fact that racial discrimination has 
.' been maintained in the cOJ'Qpilation of the Combined Seniority List of the 
. -

t An8wer to, this question laid on the t.l.ble,. the 9ue.tioner being a,bsent.. 
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Subordinate Supervising staff and ~  of the Mechamcal Department, 
East Indian Railway, as preambled in the Chief Mechanical'Engineer's Minute 
Sheet No. ME 86/87, dated the 1st Novqp1ber 1987? 
(b), Is it or is it not a fact ~  Europeans and Anglo-Indians ,who do not 

pos'sess the requisite qualifications of t,echnically trained ';leds.as laid down by 
the Cpief Mechanical Engineer, East Indian Railway, in his Minute Sheet 
No. ME 32P./20, dated the 24th July, 1937, have been int:llllde·l in th<:l Combined 
Seniority List mentioned in (a' abQve, while Indians ,have not been included in 
the said list? ,. _ 
, (c) .Is it or is it not a fact that one European who received only six months 
vocational training after military service has been classified as a technically 
trained hand and his name' has been maintained in the said Combined Seniority 
List mentioned in (a)" above for further promotion? If so, why? 

(d) Is it or is it n,ot a fact that the n\me of one Anglo-Indian who did n9t 
possess, the requisite qualifications o( the technically trained hand has been 
maintained in the said Combined Seniority Itist referred to in (a) above and he 
hll!' been ::.lhsequently promoted as Progres8 and Planning Snperinteuclent ill t.he 
Mechanical Department, East Indian Railway, and is now working in the Lower 
Gazetted Service as Production Engineer, thus lIuperseding the claims of the 
!>everal technically trained seniors? 

(e) if the ~  to parts (a) and (b) a?ove be. in-the negative, do Govern-
ment propose to f'nquire mto the matter, With partlCutar ~  to .the Paint 
nnd Trimming Shop Foreman and the. Progress and Planning Superintendent, 
now working as Production Engineer in the Carriage and Wagon Shops, Ealt 
Indian Railway? If not, why not? _ 
(f) Do Government propose to ~  the. ~ of . ~  ~ 

Combined Seniority List of the technically trained subordmate supel'Vlsmg staff 
flJ)d draftsmen' of the Mechanical Department, East Indian Railway, in a"cord-
flnce with' the assurance givea in reply to starred question No. 252 (a) and (0) of 
the 9th Septl'mher, 1936 Rnd as per Chief Mechanical EnRineel"s l\fiJwt,e Shep.t 
No. ME 323/20 or the 24th July, 1937, without racial discrimination, and :.1so 

~ necE'ssr.r)' orderfl to tae General ManagE'r, East Indian Jlailway, to 
rectify the anomaly with immediate effe('t? If not, why not? 
'l'he' Honourable Sir Zdw.t'd Benthall: (21.) and (b). I have no reason t() 

suppose thBt the facts are as stated by the Honourable Member. 
(c) The Railway hai! been unable to id(;ntify the case referred to. 
(d) ana (e). I have ealled for information and a furtlle:.o ll'ply will i.e laid' 

on the table of the HOUSEl. 
{f) Go';ernment have no renson to believe ~  lil'ts are nllt being 
~  maintained but I am forwarding a' copy of the question and the answer 

to the East Indian ~  for whatever 1l·:tiOll may be deemed necessary. 
ADVERTISEMENTS AS REGARDS' ARRIVALS OF FOODGRAnTS AND OTHEB FOODSTUFFS 

VIA ~  NAOPUR AND EAST INDIAN RAILWAY!!. 

13. *1IIr. X. O. lIeogy: (a) ttv'ith reference to the advertisements' that bave 
appeared from time to time in the Press, giving statistics of the arrivuls of 
foodgrains and other foodstuffs through the Bengal Nagpur and East Indian 
JtBilwu,:v systems, under the beading "Is Railway Transport to blame", will thl'l 
Honourable Member for Railways be pleased to state w.hether his attention llal 
been drawn to the following statement made "ih the Bengal LegiRlative Council 
(Upper House) on the ~  September, 1948,' by the Minister for Ci'ril 
Supplies: ' 
"It ~ 1\ IJ!ntter of regret that onl',' onl' l,ille of the p:dure ha,<l \'eeu drawn. The 

Minister did not know why the, RailwaYII' had put up ~ advertisement. except probably to 
exculpllte themselve8 at the bar of public orinion, or pemops still ~  authorities. It 
;-·1108 decided between the ~  and ourselves thnt there would he 1],0 such fluther talk 
In future and that no OPPOrtuDity .would be given to create an atmosphere either against 
the Railways or against the Gon'mDlent. It is a pity that. tl;" ftailwo.ys have hroke. the • 
8f,ree.ment which 'fI'01l" arrived at betpen lIB." 



12 LEGISLAT\VE ASSEMBLY . [8TH ~ . 1943: 

(b) What was the agreement.referred to above by the Minister, and who were 
the parties to it? 
(c) Why were suoh advertisements considered to be necessary, and on ~  • 

many oocasionscdid they appear? Have they been stopped? If so, with e£!ec$ 
from what date, and why? 
The Bonourable Sir Bdward Benth&l:1: (a) YelL 
(b) The agreement refer.-ed to by the Honourable Mini@ter arose out of III 

. disclJspion betwoell me and the Honourable Minister in· Delhi, at which the 
Qt\F:irabilitv was Accepted of any details published bei llg known' ad ~  
befor.ahand between the CentrllI and .Provinci!t: Governments. Unfortunatels 
the Railways in CRlcutta diel not recp.iye inlltrnctionb before the dates oD_which 
.the information was published. 
(c) The Mvert;sements were inserte(l ~  the object of informing the public 

(l the ~  find of giving them confidence in the ability of the Hailways to meet 
essential requirements. I understand they appeltrec;l in the. State-man and the 
Star of India on the 22nd. 23rd and 24th· September and in the ,AmTita Ba.aar 
Patrfka. Hindu_tan S,tandard and the Ananda Bazar Patri"ka on the 23rd, 24th 
and ~  Septen;lb0r. ,{,hey automaLically . ~  on completion of the insertions 
origin!lUy ordered, and steps ~  befl11 taken to ev-ordinate similar statements 
with v'le Director of Civil Supplics 'f the Ben;.ral Government in future. 
Kr. ]t. O. Beagy: With referen"e to thE' statfment that no such further 

attacks would take place in future. will the Ront umble Member be pleased to 
indicate thp IlRblre nf tho mut,mll recriminations or charll:es a1ld ~  charges 
that were brought either by the railways. ,or on behalf of the Government, of 
Benl!Sl'l 
" TIl9 Honourable Sir Edward Benthall: fhere wert:" no recriminations. 

~ k. O. Beagy: There warp chnr:!es lind o:oPl1ff>r-charges? , 
Th" HonOUTab1e Sir Edward Benthan: No. 
Kr. E., O •• eogy: The Horymrahle M~ .  stated that ,there was an 

impression" creatE'd that ~ ~  of !00(1 wt·re not going to ~  was 
any eountercharge brought b'v .. he rfll1waV8 ~  the Government of Bengal 
bv thl; Honomable Member himself, for instance? 
. The Honourable Sir El!ward .'8enthaU: No; tht·re were no chnrgcs (')r ('ounter-
charuPB. I merely stressed to the Honounb!e Mi!Jister the· desirability of co-

o .' . 
. cirdinating statembntl' that wert' to bl: put 'Jut to thf' public, . 
Mr. ]t. O. Neogy: Is it not a fact thav R Vf'fV responsible offieial made this 

st,aternent. that the Governuent of B,f'ngal had failed to make nrlequat,e ~
ments for ~ the COTIRIQ11ll1entR ,.f foul tr,at wen' for reachinrr Calpl1tta? 
The Honourable Sir Edward Benthall: That is mth·.>,r n ~ ~  f-tnterllo.l1lL 

What T said und am RIl:vino.:: her" fS 1 J-o.:.t bf:lbre sllrilar stat,"ment.s on quantities 
of foodst.nfl's rnovpd to Calcutta or anywhere else are mude pnhlic. ~ 
;lhould he made that FlO fnr' all possible there will be co,ol'(li'mtiqq ~  i,he 
Centml Government find the l'rovineir.! G .'\ernmI:'T.ts. 
, Xr. E. O. Ner-v: I have a reco1!!:e:tio!l thr..I, the Honoura:ble Member him-

~  or some other responsible official made a statement ~ or ~ t,o 
expla.in the d:ffi('u!tles thflt hail arJSPlj in Cal&ttll by fI statementtha.t the 
Government of ~  'had ~  t,-, make Rdequat,e Itrranqements for taking 
prompt deliver,V vi the .food articles ~  lnd 1:-een sent t.o Bengal. 
~  Honourable Sir Edward Benthall: SUC!. stat£ments have. I think, been 

mnde from time to time. 
Mr. ]t. O •• 8Ogy: That is what I meant. Is it also a fact that in one 

~ the Government of Bengal thought that the despatching instructionl 
of the railway Qut!torities WtTe defer1 jye with thfl ,rtcsult that while rice wagone 
went to the wheat siding, the wheat wagons went to the rice !'idin;, filld tile 
WII.!l0nR took a long time' to be rearranged?, ,., 
'l'b.e :Honourable Sir El!ward Benthall: Del'lpr,jching instructions were not 

v.ivea J:'v the ~ .  but I woulr! like> to infl·rm th .. Honourable Member ,that 10 
• far al!! I am ~ thiI1p,'S 8"(' now ~  quite ~. 

twir. Lalchand lJava'lr&i: May I know frolI! the Hououfl\,,)!e .MefDoer if the 
foocl stock in the Punjab is,. being held up befo'\'e it is ~.  by rail;' anti 
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in the &tlme manAer. it is being delayed aUhedestination until delivery. is taken? 
The BoDGurable Sir J:d.ward Benthall: 'l'hut ~  not appear to Flse out of 

this qu ~  .• rawabsada Muhammad. tJaquat Ali Khan' Is th.· Honourable M ~  ~  
tha thjil'statement which is aUt6ed to have bE'en made by a 11¥Iponluble officIal 
of the Government that the povernment of Bengal were not able ·'to handle or 
olear" .>ff the stock t·hat wus ~ seLj• thE're was denied by the Government of 

~ .  . 
Ill. E. O. Beogy: Cert.uiuly.-it W·Hi. • ... 
The Honourable' Sir Edward Benthall:. I \expe.ct it wus. 
111', Pr8llclent(Thc HOn.Jul'uhle SIr Abdur l;uhirn): Next question b.1" ·Mr. 

Neogy. 
. . DoMESTIC COKE SUPPLY. IN CALCUTTA. 

~ $1Ir. K. d. B8Ogy: (a) Has the attention of the Honourable Member 
for War Transport been drawn to an advertisement that appeared id the Press 
oe. certain dates under the heading "Is there a shortage of ~  coke in 
Calcutta? The answer is definitely-No", giving certain statistics of domestic 
coke in stock at the Railway depbts and the. arrivals of wagons containing 
domestic coke in Calcutta during certain periods? . 
(b) Has ·the attention of the Honourable Member been drawn to a statement 

made in the Bengal J..egislative. Council (Upper House)oIi the 28th September. 
1943. by the Minister for Ci:vil Supplies to the following effect: . 
. "With great difficulty but with the co·operation of the Coal Controller and 
the authorities of various Hailways, the Government of Bengal were ~  to. 

arrange for the delivery of 25 wagons of coal per day to Calcutta. But all on a 
sudden other persons who ought to have looked after themselves in . ~  

manner stepped in and took away 20 wagons leaving 5 w;agons to be distributed 
in Calcutta." 
{c) Doel:! the Honourable :i\Imnhor Ill'opose to make a comprehensive state·' 

ment explaining ~  whole position. with particular reference to (j) ~ supply of 
domestic .coke to Calcutta month by month since July last, .and (ii) the diver· 
sion of a large number of coal wagons by an.nndisclosed party referred to above? 

'!'he Honourable Sir Edward BenthaU: (a) and (b). Yes, 
(c) (i). Against an R\'erage daily requirement of 25 wagons. Calcutt!! 

received the following qUlmtitie8 in .T uly nnwards. 
July .  • • 18 wagoJlll per day 

August • ..• 23 

September • ' ,36 .. 

October up to 22nd . . 36 .... . 

(ii) During the serious .sitllation caused by the breaches 011 the E.'1. Rail.' 
way when' all essential consumers had to be rationed. 25 wagons a day were 
allotted for meeting t.he requiremen'ts or Calcutta for domestiC'! requirements. 
At . ~ request of tlw Bengal Government lind on their, agreeing to receive and 
ferry coal across to Jiugunj for on carriage by the' B. and A. Railway, tllf' 
Controller of Coal Distributiqn amI the Ruilwnys arranged to send .Il further 25 
wagonR n day to A7.iJ:ngunj via the Kiul Sahebgunj loop. J ... ater, as n result (I' 
further interruptions 01 traffic on the B. N. R. the conI stock position of ~  

H. and A. Railway was reduead to a dangerously low I eve!., As it was nOt 

possible to supply all the requirements of this railway by the direct route tn. 
Calcutta, that Railway was RAked to take 10 ~  a day via A:dm'!l1nj nnd 
Il further 10 wRgom: u day by i:his route were given to the Eastern Army Ilt 
,Sahebgunj. As only 25 wagons per day could be moved :over this route and a" 
sup'[>lies were 1?eing despatched by the direct route to meet the daily COl1fll,lmn· , 
tion in CnTcut.ta, the QUota, for Calcutta hy the Azimlnmj route was rpduce(! to 5 . 
. ,SIr Mubammad Tan lCIan: Will the Honoui"nble Member throw ~  on • 

this statement made' by the SecretILry of State in the Rouse (If Commons that 
M.OOO maunda R ~ werp. c;ent durinlt Septemher and October? 
: •• :1' ••• ,10Ib1: Ttll" relates to ooaI. . 
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Sir Kubammad Y&min Kh&n: I want to know whether the railways ·sent. 
87,000 maunds of food every day to ~  during the two months? 
The 1l0000ur&ble Sir .dwarei Benthall: This question relates to coal. 

.: COAL SUPPLIES TO VARIOUS INDUSTRIES. • 
15. *Kr. E. O. 118011: (a) Will the Honourable Member for War Transport 

be pleased to make a statement showing the improvement, if any. in the position 
.of coal supplies to industries as referred to in my starred questions Nos. 121 
IWld 124 of the 80th July, UMI}? . 
(b)' WhE'n was the process of 'building up Railway stoeks up te. 45 dllytl, us 

referred to by the Honourable Member 'ill ·reply to the aforesaid question 
~ . 121. completed, and how were the.demands of the industries for coal 'met 
up to thllt date? . 
(c) Why were the "comprehensive proposals" for relieving tlbe industries, 

~  were referr,ed to in the Honourable Member's reply to 'the said question 
No. 121, and have they beell given effect to in their various aspects? . ~ 
(d) As regards the use of alternative fuel, to what extent is wood fuel being 

utilised by the industries in different areas. and what action have the Railwavs 
taken towards the ~  of t,he development of traffic of the alterna-

~ fuel of different characters? HaRthe Honourllhle Member conRidered the 
pOSRibility of adequately developing the river transport in"Bengal for tbe pur-
pObe, particularly, of carrying wood fuel from the Sunderban areas? If so, hal 
any action in that behalf been taken, or suggested' to be taken? .  -
The Honourable Sir Edward Bent.halil: (n) The floods in the river Damodar 

and the consequent breaches in the East Indian Uuilway in July last seriously 
~  rail traffic, particularly to the Ca:cutta aren and there was in conse-

quence .a deterioration, instead of an improvement, in the supplies to that area 
and-to consumers in Southern India. Concerns in Northern ana North-Western 
India obtained better supplies but not their full requirements owing to a drop in 

~. This was due to 'a shortage of labour and to flooding of some of the 
mines in July and August. Railways are now able to curry all the coal at 
present offering, but the sliortage of labour continues to be acute. Steps are 
being taken to deal with the situution. 
(b) In view Qf the reduced output und the adverse . ~  on industries of the 

loco coal stocking programme at a 45 days target, it has been decid"ed to slow 
down the huilding up of railway stocks for the present to a target of 80 days' 
By the end of September stoc\{s did not exceed 26 daYR' consumption. 
(c) The proposals referred to in my answer to part (d) Ilf the Honourable 

Member's starred question No. 121 on the 80th July 1943,. consisted in the main 
of the Coal Rationing Scheme which was alluded to in my answer to part (a) 
of his starred que!;!tion No. 124 on. ~ same day. This scheme has now Qeen put 
into operation. To prepare the scheme it was necessary in the first instance 
to estimate, as closely as possible, the total quantity of coal that could be ~ 

and delivered, tnking into account the wagon supply and rail capacilt;y on the 
E. I. and B. N. Railways and the ~  assistance that transport of coal I 

by sea round the coast could afford to the railways. With the resumption of 
traffic after the breaches-and thanks to a considerable measure of assistance 
given by His Majesty's Government in providing shipping for the carriage of 
coal by sea in return for supplies of coal for bunkers and shipments-the E. I. 
ana B. N. Railways expect to be able to provide 2,700 wagons a day for coal. 
On this basis Bnd taking account of the various measures to maintain and 
increase output in the coalfields, a total of 25,64 million tons per annum hI'S 
been adopted as Ii reasonable figure which can be made 'available for distribu-
tion: ,Rations have been fixed on the basis of actual supplies made during the 
12 months" period from August 1942 to July 1943, and take into account esti-
mated incl"eases in consumption of essential services. The total allotment for 
industries and domestic s1,1pplies has been fixed at 1,024,587 tons" month, which 
represents an increase of 29 pel' cent. on actual supplifls made between August 
1942 and .Tnly 1948. The scheme is in essence a. compromise between contfict-

~ interests made possible only by the pooling of reSOUl'8ea between India an. 
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the ~  Klllgdom., It is proposed to watch 1tS workwg ~  closely mukwg 
internal! adjustnltlnts whenever ~  'aod to ~  the pOt;ltlOn agKin eady 
next year. , 
• (c1) It is ~  that some ~  il;l various ~  .of the ~  
have beeu maklllg extens1ve uae of firewood. l' ull llliormatloll 1S not ava1lable 
11.8 to the. extent to whICh this is being done except in regaro. to. the Ahmedabad 
area where the textile mills Ilre reported. to have used ~  ,319 tons of firewood 
/ d.uring the ~  ending 30th June 1943 ... In view of the seriouaness of) the. ~  
sltuat10n a c1rcular. letter was addressed on 80th August 1943 to I rovlDClo.l 
Governments and Chief ~  who are responsible for foresta. and for 
suppli.es of timber and W90d ~  asking' ~  to . ~ the use ~  firewood 
for industrial as well as domestic consumptlOIl to the max1mum pOSSible extent 
, and to remove local restrictions, if any, on its movement. A Combustion' 
Engineer has been appointed and attached to the Office of the Controller of 
Coal Distribution, one of whose functions will be to advise industries regarding 
the utilisation, of aiternative fuels. The development of the transport of wood 
fuel from the Sundllrbans by country craft falls within the sphere of the Proviri-
cial,Governments but we are doing what we can to assist that Government in 
the development of country craft traffic generally. . 
J![r. K. O. 5eogy: With reference to the COlli rationing scheme to which the 

Honourable Member hl\s just made reference, may I know whether it was drawn 
up in consultation with non-official opinion, opinion particularly of the trade Bnd 
thc industries conherned? 
The Honourable SlJ' Edward BenthaU: As regards the 0081 raising-trnd;)' I 
~  there were consuitations with the trade from time to time; certainly the 

liaison' bet,ween the technical officers in Calcutta and the trade is olose. and to 
that fllct I (lan ~  testify. As ~  consultation with the industries, 
the Departments of Government concerned kept in close touch with the indus-
, trieR and the point of view of those industries has been very carefully cQnsideted 
in drnwing ~ the scheme. '  . 
Mr. K. O. Neogy: What will be the composition of the controlling organisa-

tions for the purpose of administering this B'!heme? 
The Honourable Sir l!:dwlZ'd Benthall: The Departments of Government con-

cerned. ' 

Mr. lIuhammad Am&r All: Will the Honourable Member supply the same 
facilities, as he is dOIng for Bengal, to other provinces by providing alternative 
fuels? 

The Honoll1'able SiI' Edwlord Bentbaoll: My answer referred to the QueBtiOli. 
of country craft in Bengal-and' particularly the movement of firewood from the 
Sundarbans. All provinces do not, of course, have the same water facilities 
8S the province of.B!ngal. - .. 

Ill. 5. II. lOlb1: Witb reference to the shortage of laboUr, which has been 
mentioned by the llonourable Member in his reply, may I ask whether that 
8bortage of labour is not due to the unsatisfactory conditions under which the 
coal miner!! are working, namely, their wages are inadequate, the dearnes .. 
allowance is WIry small, the housing conditions are not good, and, may I aSK 
whether the Honourable Member is aware that Mr. Hughes, the Comm,issionp.r of $ 
LaboUl', has made a report regarding the conditions of miners in the coal 
areas. .  .  . . 

Kr. President (The Honourable Sir Abdur'Rahim): 1'ha Honourable Member 
is making a speech. 

\ .:r. 5 ••• lGSh1: I am finishing my question. May'I ask whether the 
Government of India is going to improve those conditions imlJlediately? , , 
ft. ~  Sir Edward Ben.thIU: The Honourable Member has posed a' 

rather length, question. I will answer by saying that all the conditions likf!ly .. 
to result in an increase Iff coal raising are under the careful consideration of' 
the Government. 



, 16 LBGlSLATI"E ~ [eTa Nov. ~ 

:Mr. K. O. ~ 1 did not quite foll6w the HoooUrable Member when he 
mentioned that the· departments of Government concerned would be the con-
. trolling authorities. Would the lIonouriEble Member care to explain the' 
position further? Who would renily be the controlling agency for administer. 
ing this scheme? '  • 

'The lloD.ourtbl, Sir Edward Ben&haU: As regards ~  raising, the LaLour :,) 
Department is responsible. As r(;lgards 'the distribution of coal; the War 
'l'ransport Department is respollsible. . . 

!IIIr ••• II. JOIhl: May I ask whether the Honourable Member wijl mention 
certain Jespects in which the labour ~  in mining areas have 'been im-
proved? 

The Honourable Sir Edward Benthall: That question should be a(l'dressed to 
my Honourable Colleague in the ·Labour ~ . 

Mr. N. II. Joshi: The Honourable Member in his reply mentioned shortage 
(If labour as one of the causes for the shortage of coal. He hns fislted me to 
8'ddress my question to his Honourable O'llleague in the ~ Departmen't. 
He is.present here. Why should he not reply? 

(No reply.) 

POST-WAll. EKPlBJIl AND I:NTEBNATIONAL AVIATION POLICY. 

la. *Mr. It. O. lIi80l1: (a) Will the Secretar.1 of the ~  and Air Devl1rt. 
ment be pleased 00' make a statement, bringing ll'lailablto information up·to· 

. ~  on the ~  of Post-war Empire and Inter-National Aviation policy. in 
confinuation of ~ reply to my starred question No. 40 of the 27th J ~ . 1945? 
(b) Who- ~ the representatives of India.at the Empire. Air ConferenCA 

which is reported to have opened in London on the 11th October, last.? We,r.A 
they nominated by the Government of India, or the Secretary of State for India. 
4)r by ,the form'er in consultation with the latter? Was the question of ~ 
"t.'Drf:'se¥-tatives of the Indian commercial and industrial interests in this deleaa-
, tiou considered by Government ~ When was invitation received bv the Govel'I,l-
I 'llem of India. to participate. in the Empire Air Conference. Bnd when WBS the 

~ ..  chosen? . ' 

(e) What were the terms of reference of the said Conference? Were GoveJ.'n-
~ previously consulted in regard to tile said, terms?' What were the view" 

eommunicated by Government to the British a.uthorities. in the course of -the 
~ . ~  of views", referred to by Sir Gurunath Bewoor in answp1' toO A. 
"uJlvlementary question arising out of. the said starred questiol\ No 40? 
Cd) Have Government given ~  il"u'lt,rmof'.ion!> to thE' ~  whiC'h j" !IBid 

~ represent India'? 'l'o what, extent, if at alI', will the delegation be expected to 
rAcp.ive instructions from the India Office? 
Sir GurunaU1 BewOO1': (6) !:)ince 1 replied to t.he Honourable Member'S 

question on the 27th July 1I:J43, a Uonierence of official representatives of His 
Majesty's, Government in the United Kingdom; and ol the Governments ~ 
the Dominions and India bas met in London from the 11th to the 13th October. 
lb) The High Commissioner for India represented India. a.t the Uonferenc9 . 

• 'fhe nomination was madtl biY the Government of India. As the Uon1erenoe 
consisted of official representativtls only, the question of representation. of tlltl 
Indian commercial and industrial interests did not arise. Intimation regarding 
the Uonference was received In September 1943 and the delegate, was nominatea. 
m the. same month. ' 
(c) The Oonference was convened for the purpose of oral exchange of views 

.on the subject of development of post-war ci7lil ~ . The discussions were 
of a confidential, informal and exploratory charucter. The' Government of 
India was aware of the object of the Conference and of the nature of discussions 
intended •. Government are nQt prepared to communicate the contents of correlt-" 
pondence w.bieb has taken place between the Government of India and Hi" 
Majesty'. GoftftlJDenti. 
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\d) 1n VltlW of thtl fact tllat tlle <.Uscis8.1ons were to be, of an inlorlllli! and 
expio1'a.liory ~  no queslilOn arose 01 glVlllg any w.structaons Lo our rtlpre· 
StlmatlVtls. 11 any instruclilOns had to'1fe glVen, tlley would have been glVtlll 
by 'line uovernment .of In<.Ua. .  ' 
lIILr • .K:. u • .beogy: Is It a fact that Lord Beavel'brook, the Lord Privy Seal, 

spea.i{lllg in the House of Lords, observed that the' conclusions reaclled at the 
Bmplre Air Conference were unannnous and that they would now ~  forward 
with the talks with the United States on that subject? Is the Honourable 
Member in a position to indicate very eeJl&raUj the nature of, the conclusions 
arrived at, and whether the Government. of India had any chance of consideribA 
the proposals before getting their representative to agree to the conchlsions 
there? 
Sir Gurunath Bewoor: As Lord Beaverbrook himself observed, these conclu· 

sions are subject to oonfirmation by the Governments concerned. The proceed-
'iUgH of the Conference hnve not yet' heen received ~  I urn not therefore in a 
position to, reply to the Honourable Member. . 
, Mr. X.' O. Heogy: Will the LegiRlature have any part to play before any 
tinal agreement is signified by the Government to any proposal of this kind? 
Sir Gunmath· Bewoor: As 1 have said, these conferences are of an ~ 

l'lltory character, There is no question of arriving at any fiuul agreement at 
prese'nt. ' 
Dr. P. )1'. Bmerjea: Will the Centrlll Assembly have nn opportunity of 

considering thiA 'question? 
Sir Gurunath Bewoor: The Central Assembly has the mnt.ter in its own 

hunds. It can bring up this subject for discussion, if it Iw desires. 
1Ir. K. O. Heagy: For the purpose of securing a fruitful discl18sion, will 

the Honourable Member consider the desirability t>f S'Upplying the ~ avAilable 
information to the Members? 
Sir GUl'UD&th Bewoor: If any Honourable Member desires to raise the 

question, he CRn do so in the form of a Resolution. 

AGREEMENT FOR FIXATION OF MAXIMA PRIOES OF JUTE BY INDIAN JUTE MILLS 
ASSOOT..ATIOli . 

17. *:Mr. X. O. Keogy: Will the Honourable the Supply Member be ,pleased 
~  make a full statement relating to the reports that have appeared in the Press 
from time to time on the following points: - ' 
(i) that an agreement has been entered into by the Indian Jute Mills Asso- • 

ciation for fixing certain maxima. prices of jute for the coming season; I 

(ii) that this has been done with the full knowledge and concurrence of the 
Gf>vernment of Bengal and the Central Government; , 
(iii) that the prices have been fixed in view of the expectation that the 

Tjllited States of Amarica would place large orders for the supply of hessian, 
provided its price does not exceed a' particular figure: 
(iv) that there has been a tripartite understanding between the interests 

cOlJcerned, bp.tween the United States of America, the United Kingdom and the 
Indian Jute Mills Associ!l-tion in this connJctio!l; and 
(v) that, the ~  ~  are lower tMa what could be legitimately expected 

by the cultivator 10 VJew of the war orders from different parts of the world 
coupled with the internal demand? - , 
The Honourable Dewm ~ Sir A.. :B.a.muwami Jludallar:' (i) and (ii). 

The Committee of the Indian Jute Mills Association has informed the Govern-
ment of ~  ~ mem?el' mills' have agreed among themselves not to pay 
above certmn maXImR pnces for raw jute and the Committee har; pa.ssed  a 
bve·law to that effect, 
. (iii) It is understood that the fixation of maximum prices for raw jute by th 
Committee of ~  Indian .Jute Mills Association was the outcome of the ~ ~ 
ance .by the mIlls of an order for he!lsian for export to the United States of 
Amenca. , , 

~  and (f). No, Sir . 
• Mr. E. O. ~ ~  ~~  w8sit that this Committee commnnicated to the' 

.novernment of IndJa theJr proposal or decision in this matter? 
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~ llpDourable Dewan Bab.ad.ur SIr A. :a.amaawami Kud&l1ar: ,1 undersLl.uu.l 
it was sometime in July. , ,  -
, Mr. Jt. o. li8OQ': ,Was any requirement laid down by lJ.Uy rule or uudt:r-
standing that in ·all such matters the Committee would' be expected to ~  
the Uovernmenteof India or obtain its concurrence? 
The lIonourable DeW!loD ~. Sir A. Bamaswami !ludaliar: There is no 

question of obtaining the concurrence of the Go,-ernment of India. As the 
Honourable Member knows, the Chairman of' the Indian Jute ;M.ills Association 
is also an officer of the ~  in another capacity and it is usual for hinl 
tn· that capacity to acquaint the Government as to what is going '011 in the, 
Indian Jute Mills Association from time to time. \ ,; 
Xl. It. O. Beogy: Have the Government .satisfied themselves that ~  

interests of the jute growers have not been adversely affected by this agreemtlnt. 
among 'the capitalists? ; , 

\ The lIonourable ~  Babadur Sir A. Bamuwam1 Iludaliar: I cau say 
that I have personally satisfied myself that up to now it has..,not been ~  

because when the maximum price is about 17, I understand the present prICes 
ure very much below that. 

AOCUMULATION OJ!' STUL SUl'PLIBS BY GoVlDBN1IBNT OF INDIA.. 

18. ,·Sir AbdUl Bal1m QhUIIIAvl: Will the Honourable the Supply Member 
be pleased to state:· ,  ' 
- to.) whether-it is a fact that thc Government of India have accumulated con-
siderable supplies of steel to meet the requirements of the Government and of 
the Allied Governments, for' at least a year; I 

lh) whether it is a fact that the stocks of lIteel with the Steel Companies are 
so lqtge ~  a part of these are being disposed ot by the manufacturers as 
"rejected material"; and 
tc) jf the Government of India propose to consider the desirability of 

relt:'8sing a part of the stocks for civilia.n consumption in order to mitiga.te the 
difficulties which the civilian population is experiencing in obtaining necessary 
requirements of such goods? 

The HOIlourable'Dewan Bahadur Sir A. Bamaawami Kudallar: (0.) No, Sir. 
(b) No., , 
(c) The Government of Inrlia are considering the possibility of increasing the 

• allotment of steel for civilian consumption in the ~  0\ the total demands 
for steel as compared with the total nmount of steel likely to 'be available from 
-Indian production, imports onn stocks. Increased allotments of some cate· 
gories for civilian consumption in the first·· quarter of 1944 have already heen 
" approved. . ' 

R1IV1lDWBY GoVBRNJIBri OF INDIA OJ!' THlII PUBOHASB PBoGRAlIrDIE OJ!' SUPPLY 
DlDPABTMlIlNT • 

, 19. ·Sir A¥ul Ba1Im Qhumavi: (aj Will the Honourable the ~  
Member please state whether the Government of India have reviewed the pur-
chasp-programme of the Supply ~  - " 
(b) Are the stocks of all materials so far purchased by Government more 

than ~ to meet their requirements as well as of the Allied Govern-
menh:t? ' 
(c) Is it necessary to continue purchasing materials in the same quantities 

as hitherto? 
I. (.1) Is' it possible to reduce the purchases pf the Supply Department in order 
to a1low larger quantities of these materials for the civilian consumption? 
(e) Is it possible to release a portion of the stock in the hands of the Supply' 

DBpartment for civilian consumption in order to mitigate the di1Iiculties Of the 
civilians? 
, The Honourable Dewan Bahadur Sir A. Bamuwamt Kucialiar: (a) t.o (e). 
The Government of India have had under review, particularly during the la,st 
, • fef! months, the question of what stocks of materials are required fOr war pur-
, poses, whether they can be reduced, and how much can be released for ~ .  
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cOnsumption. It is not D.C1VlsaOle to ,ntentlon any ngur,es .in 'this connection 
but irom tune to .~  certam muteriabi have been ~ for cIvilian consump-
tion In order to mltlgate tJ:le dlttlcuit1es Itt. the Clvihan consumer . 
• l"a.a.alt J...aunml A&Il'l. ~ .  H.as any steel been actually released for the 
use of the agrIculturIsts'? ., 
Tnl l::lonolll'ame Dewan Ba.hadur Sir A. B&maawami Kudaliar: It will be 

released in the first quarter of 1\144. The quantity of steel for the first quarter' 
of 1944 for the civilian consumer has been approved and the Iron and .steel 
'Controller will give effect to tha.t proposal., 
Dr. P. lI. B&D8rjea: Will the ·Honourable M;ember tell us what proportion 

will. be released for civilian consumptioni' 
The Honourable Dewan Bahadur ~ A. Bamaswami lIudaUar: ;r would like 

to have notice of the question. I can say that no definite proportion can be 
fixed for a.ny length of time. 
Pandit Lakshmi Kant& IIa1tra: Has the Government in contemplation any 

progressive policy for increasing the quantity of release of steel and of other 
commodities for civilian consumption? Have they got any definite policy in. 
the mat.ter,?· 
The Honourable DewaD B&b.&dur Sir A. Bamaswami lIudal1&r: That is 

exactly the idea that ,I intended to. convey, perhaps unsuccessf':1lly, by the 
answer that 1 have given. It is the definite policy of the Government to 
release. in increasing quantities available articles of ~~~  for civil I use. 
. PaDdit Laklhmi Kant& Kaitr&: Do 1 t.e it that in .  g the quota which 
they will release they will take into consideration the civilian needs" say. the 
average £01' the last three years before the war? 
The BaDourable Dewan B&b.&dur Sir A. Baml8wami lIud&Uar.: They would 

certainly take the needs of' the civilian population, particularly the. needs as 
ascertained by the average' consumption during the last three years, but that 
does not imply, I would like to say even at this stage, that they will be in a 
position to supply any IUl'g£' pel'centnge of the actual needs. They will try 
to do their best. 

JIr. GoviDd V. Deshmukh: May I ask ~ . the Government whU. 
cODsidcring t,he question of releasing steel and other articles for civil population 
will ~  proper attention to the needs of the rural popUlation' as well? 
, The Honourable Dewan B&b&dur Sir A. BamI8,,&m1 lIud&Uar: Agricultural 
implements is one of the first things that is under ~  consideration of the 
Government. The proposal is to release the steel to the Provincial' Govern-
ments, if possible" so that they may themselves see that the agricultural imple-
ments are manufactured anq properly distributed at ~ fair price. 
PancUt La.kshmi Kanta lla.itra: In view of the fact that that is oue of the 

steps which Goverument propojle to take BS a measure aga.inst inflation, do 
Government propose to fix those quotas from time to time in accordance with 
civilian needs? 

The Honourable Dewan Bahadur Sir A. Bamaswami lIudaJi&r: That is tb .. 
idea. It must have some proportion or some bearing on the actual war needs, 
of course, but the idea lS to fix from time to time proportions by taking into 
consideration the needs of the civilian population and the' war needs. 
Pandit Lakahmi Eant& llaitr&: Do I take it that Government adopts this, 

1lS one of their anti-inflationary measures?, . 
The Honourable Dewan B&b.adur Sir A. :aamasw&Dl1 Kudaliar: It, is certainly 

one of the anti'-inflationnry ~ a1",0. ' 

MEASURE FOB SYNTHE'l'IC PREPARATION OF MINBRAL Orr,. 
20. *Pandit L&kshmi Ranta K&ttra '(on be,half of 1Ir. R.  R. GU'Pta): (a) Will 

t,he Honourable the Supply. Member please ~ if, in view of the Buspension 
of supply of mineral oU, specially of ~  'spirit, from Burma, Government 
have considered the advisability of ~ some supply of India's require-
ments of, mineral oil from an Indian ~  source? If 8t>. what is the-
res\llt of Govemment's examination? . ' 
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(h) Are Government prepared to ass\st a private enterprise for the .~ 
tionof . a plant for hydrogenation of coal ~ If not, why not"! 
Tne J:LOIlOUl&Dle lIewa.n B&.tI.adur Sir "A. Ra.ma.swaDU KuC1&liar: 1 understand 

. thut this proposul"wus ~  by tile (JOlluuerce and,lddustriel:l Depurtmet.t 
SODle tllne buck. The questlOll rmty be addressed to my HOllOUrl1ble cOlleague, 
the member for Industrles und Civil Supplies. . 
Panc11t L&kshmi Kanta lIIaitra: 11:; the Honouruble ~~  ill u position to 

indieu te if there is allY piau for this? 
,. The Honourable Dewan BahadurSir A. Bamaswami KudaUa.r: 1 was able 

to give. this answer because previously in my ~  as the Commerce Mem-
ber 1 had .all opportunity to deal with it. 'I'here is no plan fbr the production. 
of .alcohol by synthetic process from coal. . 
Pandit Lakshmi X&nta Maitra: Is it Ii fact that the Hovernment does not 

stand in Heed of a synthetic product? . 
The Honourable Dewan Bahadur Sir A. Ramaawami Mudalia.r: Certaillly it 

stanas in need of it, but whether the process suggested, the quantity of coal 
that should be absorbed by the proeess and the amount of alcohOl which will be 
released fire ull matters which have to be taken into consideration before the 
issue is settled whether this plnn is an economic and efiectiw) plan. 

RJlPBESENTATION OF INDIA AT THE EMl'IBE .. Am CoNFERENtlE IN LoNDON. 

21. *Kr. 0VIind V. D,shmukh: wm the Secretary of the Posts Ilnd Air 
Department please state: 
(a) if India was represented at the Empire Air Conference held in London; 

if so, whether by an official or' a non-offieial member; if by an oft\ciaI, what 
the reasons were for not securing non-official representation; 

~  t41e Conference reached an agreement· on general principles; if so, 
what thoSe .agreed principles are; and 
(0) if Government have any.proposals to advance India's interests in the 

post-war civil aviation; if so, -what these are? . 
Sir Gurun&th Bewoor:(a) I would refer the Honourable Member to the 

reply which I have just given to parts (a) arid (b) of Mr. Neogy"s question. 
(b) It is ~  tha.t the Conferenee arrived at certain unanimous deci>-

sions. These decisions are lIot binding on the Govemments concerne4 until 
they are eonfirmed by them. The proceedings of the Conference and the deci-
!':ioilS hnve not vet been received. 
(c) Govemment have in hand the preparation of plans for the development of 

civil aviation in India nfter the war, but ,these nre not yet complete. 
Kr. Govlnd V. Deshmukh: The plans ma.y not be complete, ~ can I not 

have lin idea oithe pluns which exist, at the present moment? 
Sir GUrunath Bewoor: The plans are being prepared at present. When I 

say that ~  are not complete I do not menn to any that. they ure complet'=l in 
some pnrlicuh.lrs and not in others. The whole scheme has to be talren as one 
and IlS Honourable Members are awnre the whole Rcheme will be placed before 
the Reconstruct.ion Policy Committee. on which we have R'ot representatives of 
the Province!': and of the Indian St.ates allf! of Trade and ~ . 

:Mr. Govind V. Deshmukh: Then. may I take it that so long us the Re-
construction Policy. is Rot complete. this Department has got no pIan and no 
idea? 
Str Gunmath Bewoor: The Department itself is preparing the plans for the 

Committee. 
Mr. T.  T. Xrishnamach&ri: May I ask if the Government representative at 

this COllference went with a completely blank mind .and had nothing to say 
there? 
Str Gurun&th BeWOG1': Of course not. lIe went there with an Ollen mind. 

CuRltENT LUGGAGE RULES ON STATE-MANAGED RAILWAYS. 

" 22. .Xaulvt Muhamma,d ~  Ghani: Will the Honourable Member for 
"RAilwlWs be 'Pleased to state: .~ 

(a)tbe current ~  Rule8 on all the State-manaR'ed Railways; and 
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(b) whether his attention bas beell drawn to the latest revised Luggage 
Rules of the North Western Railway, published in column 4 of page 5 of the 
Dawn dated the .21st October, 19481 " ' 

• "l'b.e HonoJUable Sir lCdward Benthall: . (a) The current rules for the ca.rriage 
of luggage 011 all State-managed Hailways. are, 'as far Is I am aware, 
.substantially .the same as those published in ,the Dawn. Although ~ .  

publish their luggage rules in their Time l'ables or Coaching Tariffs, the prepara-
tion of u comprehenRive statement is being undertal{en und will be luid on the 
table of the HOII>;(\ in due course. 

, , . 
~. . 

.auln Muhammad Abdul GhaDI.: May I know whether the Luggage rules 
·of the Eust Indiun Huilway differ from the Luggage rules just published by t.he 
~  Western Hailway? 
The HODoura.ble Sir .Bdwa.rd BeAt.b&ll: I understand that the rules' of all 

ltailwllYs tire 1I0W uniform but that will appear when the statement to which 1 
lluve referred h; laid OD the table. 
Dr. P. N. ,Baaerjea: The Honourable Member referred to-the time-table . 

.is any time-tuble for the BUit Indian n ... ilway in preparation at the present 

.momeut1 

The Honourable Sir Edward Bentball: l'shalll'equire notice of that question. 
Dr. Sir Z1a 'Uddin Abmad: Is the Honourable Member aware that the time-

tables of the East Indian Railway are franll:d only for the benefit of the persons 
leaving Calcutta without considering the convenience of the intermediate 
stations and the arrival of the trains in Delhi? Will the Honourable Member 
l'oDsiclerthe suggestion which I made to the General :Manager that ~  
be an expert to prepare the time-table? . 

"the Jlonourable Sir Edward BentbaU: The Honourable Member appears to 
.have taken uction ill refcl'l'ing himself to the General.l\Ianuger., l'hat will doubt-
less bear fruit in due 'pourse. .~ . 
, Dr. Sir Zia Uddin Ahmad: J" the Honourable Member llware of the fact that 
there is II great inconvenience to Il8ssengers dlle to ~  timiug. limppropria.te 
.ltrming is due to the faet t.hut t.hey have got. no expert in t.he office of the 
'General Mnnngel'.? .. 

The Honourable Sir Edward Benthall: I ventllre to suggest that that is· 
jncorreot. • 

Dr. Sir Zia Uddin Ahmad: r challenge t.he ~ Member's statement. 
:\Iy statement iR quite correct. . 

lIIr. Presld8llt. (The Honoul'Uhle Sit Ahdur Ruhim): Next. question . 

.METHOD OF RECRUITMENT OF INSPECTORS AND SUPERINTENDENTS IN POSTS AND 

TELEGRAPHS DEPARTMENT. 

23. ·Maulvl Muhammad Abdul Ghani: Will t.he Secretary for Posts a.nd Air 
IPJe:lI;;e state: 

(a) the method of recruitment to the posts of Inspectors and Superintendents 
jn the Posts and Telegraphs Departrpent; and 

(L) whether difoect recruitments are made to the said posts; if 80, in what 
'proportioD; and with what qnalifications 1 

Sir Guruna.th Bewoor: 1t i!o: I'reRumed thut the Honouruble Member is 
l'eferring to post" of ] ~  :11)(/ SlIperilli('l)(lentH of PORt, .officeR und Railwa:v 
Muil Service. \ . 

H.ecruitmeut .fo the posts of Inspectors of Post Offices and Huilway Mail 
Bl"fViee is mllcIe by selection from amongst clepartmentul officials who have 
'passed the ~ ~  exuminution. No direct recruitment is niade to these ~ 

:pORtS. . 
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Uecruitlllent to the P9sts of SuperFtendents of Post Offices and Railwuy 
'Mail Service is mlide 50 per cent. by IJrOmotion of selected Inspectors of Post 
Offices and Railway Mail Service und ~  per cent. by direct recruitment on the 
results of a combined competitive l>xumination held by the Federal Public .Ser-
vice Commission Jor recruitment to the fudian Audit and Accounts Service ahd 
certaiu'bther Services. The main qualifications required of u' candidate tor ad-
mission to the competitive exuminution ure that, he must be a graduate or the 
. holder of the Chiefs Colleges Higher Diploma (Final) and that he must be over 
21 years of age and helow 24 ~ of age, or below 27 years of nge in the case 
oi those ulready in Government service. ' 

llaulvlK"bamn'jad Abdul GhlDl: May I know if the efficiency of the Depart-
ment suffers on account of the recruitment of low qualified people from the-
clerical staff to the post of Inspectors? • 

Sir G1U'1II1&th Bewoor: No, Sir;. ou.the contrary, it is considered that men of 
experience. who have actually worked in tht' Department. would make. better 
ITlRpectdrl'l. . " 
. lIIr. LlIlchand Bavalra1: Is it not a fact that there wnR a rule of direct recruit-
ment to the Inspector's grade before? If flO, why has it ~  stopped? . 

Sir G1Il'IU1&th Bewoor: So fnr as I remember, it might have existed some 2() 
yeurs ago, but it WfiS changed as long ago as thl\t. I cannot ~  now' why it 
",,,s changed unless I look up the old papers. ' 

K&uivt lI11hlLlDmad Abdul Gha!:" May I know whether the experience only 
('ount,,; towards the efficiently or the educational quulifica.iions too? 

·Sir Gurunath Bew(J()r: There is un ~  prescribed heforp the derks 
:1ff' pl'omoted us Inspe{'tors nnd their . ability is thus te!1ted. , . . 

UN81.'ARRED QUESTION AXD ANSWER. 

PEBsOlUL ASSISTANTS TO STATION MASTER!'! ON NORTH \VESTERN HAU.WAT. 

1. ~.  Xav&lra1: (a) Will the Honourable ?llember for Railways be 
·pleased to state the names of stations on the North Western Rai.lway .here 
Personal Assistants to Station Masters and Station Superintendents are em-
ployed, and their grades of pity? 
(b) What duties are allotted to these Personal Assistants? 
.' (c) Who sanctioned the creation of these appointments? If the General 
Manager, is he competent to do so? If so" under what rules? 
The Jlonour&ble Sir lI:dw&rd 'BenthaoU: (a) The Station Supperintendent, 

Keamari, has Q Personal Assistant in the grade Rs. 320.--15-350; at Delhi an 
AE!sistfint Station Master in the grade Rs. 2(){)-.10-250· is utilized as Personnl 
Assistant to the Station Superintendent. 
(b) Their duties ·are·. generally to assist the Station Superintendents in the 

disposal of their work. 
(e) Tl1eSenior Assistant Personnel at the Headquarters of the N. W. Rail-

way. The ,General Manager has powers to create non-gazetted posts ~  

certain limits by virtue of Appendix X of the St·ate Railway General Code, and 
t.o delegate his powers in. this respect to lower authorities. 

STATEMENTS LAID ONi THE TABLE. 

Information promised in rl'ply to part (b) of T!nRtar'l'ed Q'ILe3tion No. 49, a.skea 
by ·Mr. K. C. Nr.ogll. 011 tllc 11th March, 1942. 

NON-ACCIWTAN'CE (w LARGIo:R QUANTITY OF G'OOD QeALITY COAT. FOR . ~ . 

(b) No. 'fhe total quantity nrde.red for delivery befere 31st March, 1942 WDII tsE..OOO 
tons hut. only 184,158 tons werl" delivered nnd paid for. The bnlancl' could, not I", ~  

J'atehed dUI! to ilhortage of wagOns. \  . . 
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/nfoTlMJtioo FO'T"iscd. ill reply to part (C) 01 ~  Qate,tioh No. 98, a,I.ed by Maul"i 

Muham'11UJd Abdul Ghani on the 16th FebrU(!.ry, 1948. 

~  OJ' SUGAR, \\o"HlilAT AND RIOE AND . ~ PRODUCTION OJ' 'PE;ORL )'ROI( MOLAB08 • • SIatemBn, ,Aowing the total production oj motor fuel (power alcohol and/or rectified ,pm') frQm 
• mo148au during 'he period 18t September 1989 to 318t December 1942 in India. 

Quantity (in tons) of • 
power alcohol and/or 

Name of the Provinoe or Indian rectified spirit prof;iuced 
State. for use as motor fuet during Remarks. 

1st September 1939 to 31st 
December 1942. . . 

1. United Provinces 
2. C. P. and Berar 
a. Punjab 

797' 58 (power alcohol) 
Nil. 

251 • 7 (rectified spirit) 

No prodUction in 1939·40. 

Produced only during 1st Sep. 
tember 1942 to 3 lit December 
1942 •. 

4. N.·W. F.P. 
ii. Orissa 
6. Madras 
7. Bind . 
8. Bengal 
9. Bihar 
10. Bombay 
11. AIIIIIUD 
12. Coorg' .  . 
13.· Travancore (State) 

14. Jaora State (C. I., 
15. Bhopal State (C. I.) 
16. Hysore State 

17. Hyderabad State 

Nil. 
Nil. 
Nil. 
Nil. 

5' 24 (rectified spirit) 
Nil. 
Nil. 
Nil. 
Nil. 

517· 16 (rectified spirit) 

Nil. 
72' 9 (rectified spirit) 
64' 772 (power aloohol) 

3,66,186 galloIlB (power 
aloohol) 

----

Only during 1942. 

No production during lit Sep-
tember 1942 to 3lat December 
1942 .. 

·June 1942 to December 1942. 
September 1939 to December 
1942. . 
1939 to 1942. .' 

Tnjo1'Mation promi8ed in reply to parts (It), (c) and (d) of Starred Question 
No. 390 and Starred Question No. 391, a8ked by Mr. Muhammad Nauman, 
(on behalf of Mr. Muhammad Ah8an) on the 29th March 1948. 

MUSLIII AND NON·MuSLIM ApPRENTICE PERMANENT ,WAY INSPECTORS ON BENGAL 

AND ASSAM RAILWAY ••. 

No. 390.-(a) 3 and 8 respectively in 1935 and 2 and 4 in 1942. There was no recI·uit· 
nlept from 1936 to 1941. 
~ . 

(d) Of tho.e apprentices appointed in 1935 who have so fal' becn absorbed permanently, 
two Hindus completed their training on 15th March. 1938 and 23rd May 1938 and were 
appointed permanently on 26th May 1938 and ht August 1940, respectively: two Muslims 
completed their trainIng on 28th November 1938 and 7th February 1939 and' were appointed 
permanently on 23rd December 1938 and 18th June, 1942, respectivel)'. . 

NON-OBSERVANCE OF QUOTA OF ASSISTANT PERMANENT WAY INSPECTORS ON THB 

. BENGAL AND ASSAM RAILWAY. 
No. 891.-:-(&) Only posts of Sub·Permanent Way Inspectors are filled by the promotion 

of Head Mates. ' 
~~~~ ". 
(d) Yes, tbr?ugh a misunderstanding on the part of the Railway Administration who 

have now been lDBtructed to apply the rules regarding reservation for minority communitiei 
in making appointments of Sub· Permanent Way Inspectors . 

. Tnformation promi.qen. in reply to StarTed QueR'tion No. 25, asked blJ Qasi 
Muhammad Ahmad Kazmi on the 26th July, 1948. . 

DESIRAlIILITY 'OF CONSTRUCTING A MOSQUE IN THE INDIAN M;ILITARY ACADEMY. 

DEBRA DUN. 
(a) So' far as ~  be ascertained, no sunt was ever allotted for the conBtructioll of a 

mosque or other, relig.io118 building ~ the Indian Military Academy. 
(b) .No mosque eXists at present lD the Academy anci no representation has. heen recflived 

from Muslims regarding difficultVl ~  offering prayers . 
. (c) 'J.'he nearest places of worship for all communities are in Dehra Dun which i. five 
mIles distant·, and eVl'ry. cadet has J an opportunity of visiting a place of wonhip at lealt-
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once a week if he wishes to do Btl. In· ~ circumstances, Government do' not propose at 
present til undertake the Rpml cOristnlt'tion of religious buildiDgs within the AcadeDJY. 

],,/oTmation promised in rep.ly to llupplemelltarielS to SttJrred Question ~ 41, 
aSked by Mr . .,Nabi Baksh Illahi Baksh Bhutto on the 27th July, l1U.f .-

LETTER-BOXES REMOVED BY HlOTERS AND POSTAL AUTHORITIES DURING RECENT 

. DISTURBANOBS. 

Letter-boxes remo\"ed by rioter. and those withdrawn' by Po.tal authorities during t.he 
1 ecent disturbances in the Provinces of Bihar aDd Ori .... : 
•. Number of letter-boxes damaged or removed by rioters ... 235. 
Number of letter-boxes withdrawn by the P.ostal authorities. 24. 
Number of letter-boxes replaced by the  Department 80 far 126. 

''''Iormation promised in reply to Starred Question No. 120, asked by Sardar 
\  ' Bant Singh on the 30th July, 1943. 

COMPLAINT AGAINS'l' DEPUTY CHlEF AOCOUNTS. OFFICER FROM THE SUB-HEADS IN 

TRAFFIC ACCOUNTS BRAN.CH OF THE NORTH WESTER-V ~ . 

, It i. understood that. a telegram alleged to haVe been lent by the Sub-heads in SepteDi-
ber, 1941, Contained the complaint. referred to by the Honourable Member. ..A. reprds th, 
ucorid part the reply is in the affirmative; ..A. regards the laat part, the ~  was 
baseless. ., 
Inform4tiofl ~  in reply to Stm-red Question No. 122, asked "y Dr. Sir 

~  Uddin' Ahmad. on the 30th July, 1943. 

CASH AND SMAI.L COINS REtlEIVED FROM SALE OF PASSENGER· TICKETS BY EAS'!' 

INDiAN RAILWAY. 

(ay-cub: receipts by the ~ . Indian ~  from the Booking Offices selling llaslenger 
tickets under the account "Ratlway Fares 'were as Wider :-

June 1941. . JUDe 1943. _ 
RR. 54,31,932 Re. 75,17,041 

(b) It is not posdibl.e to give corl'ed figures af small coine received under the heading 
referred to in (a) above as the small coins received at stations are not recorded aeparately 
for p"Slenger and goods traffic. However. the value of small coinfl received on all accountR 
is given below:-

June 1941. June 1943. 
Rs. 1,54,5:60-9-0. RI. 12,109-0-0. 

InJormation promised in reply to Starred Questions Nos. 168; 169, 170 and 
171, asked bll Seth YU8U! Abdoola. Haroon on the 3rd August, 1948. 

DuTY-FREE INDUSTRIAL COLOURED SALT AND 'lHE FISHING INDUSTRY IN Snnf 

No. 168.-(a) No. No monopoly was given to any particular salt works. at Mauryrur. 
All ~ aalt works. there were free to manufactul'e coloured salt and to apply for the' 
concession. Only one lim) claimed it aa they alone at that time had evolved a proCNI for 
mBnufacturinR such Balt for the purpole of curinll;,Alr preserving filh. 
·(b) One ~  Compltny entered .the field in February, 1940 but the lalt manufactured 

by them was Bold at a low rate only from November, 1941. 
(c) No. 
(tl) Yes. 
(e) D06I not .riae. 

DUTY-FREB INDUSTRIAL COLOUB.ED SALT, AND TB\!l FISBING INDUSTRY IN SIND. 
No. 169.-(a) The rules were revised in the' light of the experience gained of the· scheme 

and with a view to guarding against abnse of the concession and in the intere8ts of Govern-
ment revenne. • 
(b) A few l"lIpresentations to this effect have been received. 
(c) Government have no information on the· 'point. . 
(d) l'here are natural deposits of salt in certain areas on the .Sind Coast but the Customs 

J.allnch ~ the roast does not guard or exercise any control ovel' these depollitB. 
(1\) No complaints  have been' 1'eceived from any fishermen that there has been any barna-

ment hy the Cnstoms Pl'eventive Staff on :patrol duty nor has any action been taken by the 
Customs Preventive Staff Illlaiust any fiebermen· for attempted smuggling; of nat.nrin or 
white salt. The scheme is still in the nature of an experiment aDd the question of l'IIakinl 
,t permanent will be considered in due course .. 
, tf) Yea.· . 
(g) The matter is under (:on8ideration, .. ' 
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DUTY-FREB INDUSTRIAL COLOURED SArlr AND HIDES AND SKIN MBROHANTS IN 
.  . SJND. 

No. 170.-(0.) Yes. The illue of coloured ~  salt has been o.greed to recently with 
a. fiew to· auistiqg poorfishermeR. Issues of Ialt for industrial purposes are governed 
by Ilepo.rate full" and the iBsue of Bait to hide and skin merchl&nts.is governed by thE-Be 
rilles. 
(b) No. All indentll of January ,or February 1943 put in by local pit merchants have 

teen complied with. . 

Dun-FREE' INDUSTRIAL COLOURED' SALT AND HIDES AND SKIN MERCHANTS IN 
SIND. .• 

,No. 171.-No. 

·JnformatioJl promised in reply to partB'(d) and (e) of Starred 'QueRtion No. lQ8, 
, and Starred Question No. 179, a8ked by Mr. Muhammad A.haT Ali, on the 

~ August, 1948. 

MUSLIM DEMAND OF REGULATING PROMOTIONI'! 'ON COMMUNAL BASIS. 

No. 178.-(d) Government haye seen the letter referred to, which has been cOI'rect,I, 
'qu(lted. . .  • 
(e) Government understand that in the Watch and Ward Department of the E. I. Rall· 

way· the 'practice ')Vas in vogue of adjusting promotions 1Iy communities iu order to main-
·tain diSCipline in this semi.military force. The pro.ctice has now been abandoned and 
promotions arc . made without regard to communal considel'o.tionB. The particUlar promo-
tiop. ~  of has been reviewed and no change is comidered. ~ . 

GRANT OF INCREMENTS FOR THE PERIOD BEFORE CONFIRM'ATION TO A RTATE 

RAILWAY NON-GAZETTED SERVANT. 
No: .~  ·The rules at f!l"esent followed on the ~  and .Lucknow ~ 

'are the aame. During the years 1936-1941, ho.wever, owmg tc? a misapprchen.n, the 
Lucknow Division continued to follow an earlier rule which permitted guards to be placed 
-on the incremental Bcale only on the occurrence of permanent vacanciei; the Railway is 
considering whether any adjustment in the position of staff dealt ~  in the Lucknow 
Division during this period is possible. . 

lnformationpromi8ed in reply to part (a) of Starred Quc8tion No. S32, a.sl .. ed by 
Mr. Lalchand Na.vallfai on the 6M, AUgURt, 1943. 

DEsmABILITY OF STOPPING 'l:I1E PUBLICATION OF TIlE INDIAN INFORMAf'IO'N. 

Average monthly expenditure 'incurred on Indian inform.ati01t. 

1. Printinl! 
2. Despatching 

"i 

Rs. 
4,108 

2,046 

Information pro",,!-i8ed in reply to Sta"-ed Que8tion No. 290, a81,ed by Mr. 
-. Lalchand NavalrQ<i -1>n the 9th Augu8t, 1943. 

'fJllMPORAY TRACERS IN THE OFFICE OF DIVISIONAL ~ . .KARACHI. 

(a) Nine in' all: 2 since 1934, 3 since 1939 and 4 since 1942. 
(h) There have not been permanent POIItS against which theRe men could be confirmed. 
(cl Yeo. . . 
~ Government do not proJlOll!l to do ,anything in the matter, since there is no necessity 

for increasing the number of permanent postll. , 

Information ~  in reply to Starred QU88tion No. 254, aI/ked II?! Mr. 
Muhammad Nauman on the 9th Augu8t, 1943. 

PERSONf! RECRUITED IN INTERMEDIATE GRADF. ON EAST INDIAN RAIJ,WAY. 

(a) information as to the number of persons recruited to 'intermediate grnd(·s on the 
East ~  Railway between January 1942 and June 1943 is not reallily available. The-
number of persons recruited to intel'media.te gradeS during the period from lst October. 1941 
to 31st March, 1943. was 24. of' whom 18 were appointed temporarily. 
(b). Out of these ~  three were Muslims, 3 Hirdus and 10 Ang)Il.Indianll and 

Domiciled Europeans. 
(c) Rnd (d). Ten posts were fille!! after advertisement in ·the newspapers and in accord-

·ance with the ~  for direct recruitment. 13 ex·employees of the Burma., E. I., G. I. P. ~ 
-and O .... R. Railways were ablorbed; and one . ~  post, was filled on the recom-
• Rll\Ddat.ion of the Director.General, Munitions ~ . ' 
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~  promi8ed in rep/.yto Starre' Question8 NOIJ. 25'1: and 260, aBked by 
HCJ,jee Ohvwdhury Muhammad Ismail Khan, on tht' 9th August, 1943. 

r ' ~. 

REDUOING OF TICKET COLLE(J.TORS TO LETTE.U DELIVr-:.aX CLERKS UY THE 

• DIVISIONAL ~  MOHADABAD. 

Nu. !e57.-(a) (ii) and (iii). ' The letter of 25th ~  1935 referred to by the Honoul'· 
~  Member 18 not tracellble. In 1935 and 1936 six Ticket Collectors who failed to pass 
the periodical teat for the fourth time were reduced to the post of Letter Sorter in th& 
ade of RI. 18-1-27 and not to the post of Letter Delivery Clerk in the grade of 
1:.:. 26-2-40, as the latter ~ had been abolished. . ~  some potits ~ I,etter 
Delivery Clerk were revived and the pay of the ex· Ticket Collectors was re-fixed In thol8' 
posts with effect from 1st October 193ft 
(b) Gove.mment do not propose to take any action al the .tsff have Buffered no wrong .. 

CoNTRACTS FOR DISTRIBUTION OF GRA.INS TO EAST INDIAN HAlLWAY SERVANTS. 
No. S60.-The terms of the contract with Messrs. BaUabhdas Eswal'das and other 

contractors lor selling commodities in Grain Shops. on the East Indian Railway are:-
(1) The lontractors are reapon,dble for aU ~ and cartage charges from reserve 

gl·ain depow to grain Bhopi or Railway . aiding to grain shops if taken direct, or local mtJ7Idi 
\0 grain ahops if purchaaes are made locallY'. , \. 
(2) ll'\1e contractors are responllible for the salaries of the lltaff. 
(3) The coot-nctor. bear liabilit.y for wutage, etc., during the t.ime they trllnspoH tJle \ 

commodities and during 18181. , 
(4) The contractors are required to pay for the goods on delivery. to return Ilmpty con-

tlliners and furnisbsn:in Ihop accounts to the adminil!tration. 
The selling eomDl1Slion is AI. .8 per maund for all contractors except Messrll. Ballllbh· 

daB Eswardaa who are paid .As. 10 per maund for the 1'I'RBOn given in the TPply to unstarred 
~  No. 53 aaked on the 9th August 1943. I 

MESSAGE FROM HIS EXCELL:€NCY· THE GOVERNOR GENERAL. 

~. Prutdent (The Honourable Sir Abdur RAhim): I have received u 
message £rom His EtbellencY' the Viceroy and Governor General to be comm11-
nicated to the Legislative Assembly. The message runs thus: 
.. Members of the ASBembly, 
It is cU8tomary for a new Viceroy to a.ddrcss both Houses of the Indian 

Legislature at the first opportunity. I have decided to depart from preoedefl,t, 
and 8hall deliver no address during the November Session. My reaBonB fOT' 
. this deciBion a.re first that whereas my predecessors a88umed office in Apmand 
were able to devote 8everal month8 to the study of the Indian situation· 'before 
an opportunity oft addressrng the Leg18tature ocO{Urred., l a88umed of!iJce' in 
• October, le88 than three weeks before the opp.ning of the NovembfJr Se8llion; 
and secondly that for the time being my energies mUllt bp. 1Jery 1.argely devoted 
to the 8tudy and treatment of the food problem-a matter. upon which I do 
not feel that I could make a comprehen8it)() statement in. the immediate 
future. It is my intention to addre8s both Cha.mherlJ at an earl1J stage of "thr: 
Budget Se8sion of 1944. . 

(Sd.) WAVELL, 
Viceroy a.nd Governor Gene·raT." 

STATEMENT RE METHODt OF TAKING VOTES BY DIVISION. 

J[r. President (The Honourable Sir Abdnr Rahim): The queRtion was raised 
again by more than one Member at the last Session whether thp Pp':Rident when 
he is of the opinion that the Division is unnecessarily claimed and decides to 
take the votes by asking the Members who are for' Aye' or for 'No' to rise in 
t.heirplaces, should hav..e the names recorded of those who vote one way or the 
other. I have, t,herefore, considered the matter once more. Stnnding Order. 
No. 30 (2) leaves the method of taking the votes by Division t.o the discretion of 
the President and, IlR iR ~ .  in such cases. the Presidents of the Assemblv 
heR"innin{! with Sir Frederick Whyte have followed closely the practice of ~ 
I British House of,Commons in the mlltter. There, if the Speaker or the Chair-

\ 
man is of the opinion that the Division is unnecesRarilv claimed, he takes thf' 
vote of the House or the Committee by calling-upon t.he 'MemberI' who support 
• and ~ challenge his decision to riRe in their' plncps and thereupon liS he ~  
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\ 
fit, either declares the de.termination of. ;he ~  01' the Committee or names 
tellers for u. Division (House of Commons t:;;tandltlg Order 81). The number of 
l the voters is not even abnounced to th(W House by the Speaker who simply 
IlQ,llOUllCt'S tbe decision. In the Assembly, however, Bome Members have' at. 
times ilhown It keen desire in such cases to have the names taken down of those 
who voted for them or against them and on two or three occasions the l)resident 
; 'ilceeded tf) the demand. But on investigating the matter further in 1!JB9, I 
found that the practice generally in the Assembly was in accordance with that 
Df the House of Commons, that is, not to record the names of voters and I have 
ever since acted accordingly. It is obvious that otherwise. the very object . ef 
this method of taking votes would be frustrated. The President would not 
depart from the ordinary method of ha.ving votes recorded in the Division 
Lohbicg unless he was satisfied in any particular case that there was a clear' 

I ~  of opinion in support of his declaration lind agninRt til(" 
~ . 

MOTION FOB ADJOURNMENT. 

NON-OFFICIAl. DELE'GATION TO GUAT BllrrAlN: AND UNITllD STATES OF AMBlltoA. 

TO SPEAK ON INDIA'S Wo 'En'OllT. 

1Ir. Prelldent (The Honourable Sir Abdur Rahim): I have recelve4 .. 
notice of motion for adjournment of t.he House from Mr. Gownd V. Deshmukh. 
He wants tbat the "business of the Assembly be adjourned. f.")r the purpose· 
of discussing a definite matter of urgent public importance, namely, the· 
UDwise decision of the Government of India to send DOn-ofticial gentlemen. 
selected by it to undertake a tour abrond in Great Britain and United State&-
to speak on the War effort". , • ~. 

I should like to know what the facts are, ., 
Mr. GovlDd V. Delhmlikh (Nagpur Division:, ~M  This· 

question arose after the last Assembly SE'ssion. It appears {rom the proceed-
ings of the Council 'of State that this question. was casually referred to in 
answer to the reply to Question No.2, in the other House put by . Pandit 
Kunzru. 

Kr. Preeident (The Honourable Sir Abdur Rahim): What has happened? 
J(r. Govind V. Deshmlikh: What I know is this: that some gentlemen 

whose names were nnnounced were sele::cted to go round the world. They are· 
now undergoing training in the Secretariat· where nobody Reems to. take" fillY' 

~ of them, as I understand from newspaper reporte: I suppose they are 
undergoing some sort of training as'" to how to lecture and so on. 

Kr. President (The Honourable Sir Abdur Rahim) I But what is the 
objection? ... . 
Kr. GoVind V. Desbmukh: The objection is so far as selection and slso. 

as regards the time when this tour is undertaken. If Government wanted 
propa¥anda to be carried on as regards war efforts of India, they could have 
done It long before. Now the whole world knows about India's war dlorts. 
The Secretary of State referred to It the other day. Even His Excellency 
Lord Wavell referred to it. Where)s the necessity to send these gentlemen· 
abroad ani! thUR wnste taxpayer's mouey on a propagandll. which is /lot ueces-
sary at present. As. ~ selection, tLay have taken up Mome gentlemen at 
random .. It was pomtedly asked whether seV'eral organisaqons would be 
asked to nominate persons who should be sent, snd the reply was that the 
whole matter. was under ~ . Further question was asked ~  
the members of the delegation would make comments and defend the actions 
of the Government of India, the reply was that the whole matte!' was uDder 
consideration. Now, Sir, these gentlemen are supposed k go ~  and 
speak ~  war efforts, and they are. at liiJerty to make comment.s and defend 
the actlODS !>f the Government. of India., ~  may be repressive actions or aU '. 
sotts of ~ . at present taking place III this country. 
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The Honourable Sir SUltan AhmeCl (Member fOl' ~  Ilnd ~.
. casting) : t-3ir, the motion is so vague that it 'is very 'lifficuit to .deal· WJth It. 
We do not know whether the objecHoD is as regards the selection of n'.1n-

~  gentlemen or selection by the Government or against the decision, to 
f:'£:nd t,hecl to Sl5cuk on ",ar efforts. In either cltse the ~  it; pel'fed I.v 
. clear. It is for the exeeutive to take acilon, as d,t has done. This is not u 
llew policy t,hat we ha,'e enunciated. ~ beeu done from time UJlmemo-
l·iul. Such selections have been made by the Government i1]l(l they a.re 
.entirely responsible for sending this deh:lgation out. 
e:. . • 

JIr. Preaid.ent (The Honourable Sir Abdul' Rahim): 'rhe eontentioll is that 
it is a waste of money to send them out now. 

. The Honourable Sir SuUm Ahmed: 1 submit the wnr is .going 011 !lOW ulld 
the Government are' slltisfied that therG is n, tremendous lot of information 
with regard to wllr efforts which hitS to be placed before the public of America 
and England .• 

An Honourable Member: This is on fLe merits of the queit.i0'1. 
Th,'HoDourabl, Sir Sultan Ahmed: Because this ~  was raised, I have 

.to meet thut point. I submit the queHtiou ~  the decisio!J. is wise or 
not ,cRPlllot be the subject matter of r. motion for a.djournmellL. It is a 
matter purely of opinion. What I submit is this. It is nut tL matter of 
urgent public' importance beeituBe we lIn ve simply followed the policy which 
we have followed in the past. When Government decide to nend people 
. abroad , they ha.ve to make the selection themselves. 
:Mr. President (The Honourable Sir Abdur Hahim): Are not the Members 

·Df this House entitled to say that the selection was not dghHy made or the 
step'-takmt was not the right one? Are liot these ~  of public importance 
to be discussed in this House? 
The HOnourable Sir Sultan Ahmed,: J submit respectfully, not, because we 

·have simply followed a procedure ,,,hien hilS ulready been follvweJ in the past. 
This is nothing new. We have n"rrangecl tours for .. various pUl'posrs and it is 
for the Government of India to decide whether these tours are ~  or 
not. They hnve. done nothing new which may form the suoject matter of a 
1lI0tion fol' adjournment. 

Mr. Prea1dent (The Honourable Sir Alxhlr Hahim): I l'hink the TI'vticfu is 
in order. If "election of this character has been made before hy the Gov-
,emment, without consuJt.ing any public. Dodios, it does not cc..uclmle the ques-
tion. The question that has. heen raised is that in this instance, the sending 
of any nominee>! of the Goyernment to Kpeuk Oil wal' efi'orttl is not jU8tified 
.and t.hat. the seledions have not been properly .made. I hold the motion in 
order. The motion will he taken up nt tour of the clock, or .'arlier, if the 
business of the House is finished. 

H. E. THE GOVEUNOIt GENbHAL'S ASSENIT' TO BILLS .. 
Secretary 01 the Asaembly: Si\', intimation has been received that the 

following Bills whic'h were passed by hath Chambers of the 
12 NOON. lndisn Legisluture during tIle Monsoon Session, 1943, have been 
assenteq' to by His Excellency the Governor General under the provision of 
'sub-section (1) of IOElction 68 of the Government of India Act, uS continued 
bv section 317 of t,he Government of India Act, 1935: 
. 1. The Indiun Boiler" (Amendment) Act, ]943. 
Z. The Mines Maternity Benefit (Amendment) Act, 1943 . 
• l. The Motor Vehicles (Drivers) ~  Act, 1943. 
4. The AgricuIt.urnl Produce (Gradiul; and Marking) ~ Act, 1948. 
5. The' Indian Arm.Y 'and Indian Air Force (Amendment) Act.,. 1948. 
6. The Reciprocity (Amendment) Act, 1943. 
, 7. The War Injuries (Compensa.tion Insurance) ~  1943. 
8. Tpe Delhi. University (Amendment) Act, 1943. 

r 



TI-Il': Hr!'\JHT CODE, PART I (1\TTES1'ATE SlTC't'ESSfON). 

PETITIONS LAID "'N THE TABLE. 

r Secretary of the.Assembly: Sir, undlrStanding Order 'i!:l, I hU\'l' TO repm·t, 
t hut· fifteen ~  Ull per statement laid on the table have been' received 

~  to'the Rill to amend and Codify the Hindu Law :.elt.tilll to intestate· 
suceessiQll whicll was introduced in the L<lgisiative Assembly on the 2nd. March. 
1943, by the Honournble Sir Sultan Ahmed. : : . 

Pet'itions relating to 'he Bill to amend and codify 'he Hindu Lawlt'lllating to in.tesklte HuceeR .. ion wh.k 
W/IB introduced ;.,., 'he LegirlatitJI! A B.embly on the 8nd March, ~  by till! H onol/rable Sir Svltan, 
AhnHd. . 

Number of si81Lature. 

15 
~ 
3  . 
265 
45 
108· 
170 
1 

184 
·130 
160 
9 
31 
44 
72 

1.310 Total 

Distriot or Town. 

Nagpur 
Benarea 
Nagpur •  .  . .' 
Durbhanga., Purnell. and Monghyr 
Muttra 
c.lcutta 
Gauhati 
Calcutta 
LyaJlpur .' 
Burdwan 
Caloutta .. 
Gonda • 
Muzaft'arnagar 
Mangalore 
~  

Province. 

Central Provinr.es. 
United Provinoes. 
Central Provinces. 
Bihar. 
United Provincea. 
.Bengal. 
Asaam. , 
Bengal. 
Punjeb. 
Bengal. 
Bengal. 
United Provinces. 
United Provinces. 
Madraa. 
Bengal. 

• 

AMENDMENTS TO THE BRITISH HALUCmSTAN MOTOR VEHICLES' 
RULES. . . 

Sir Guranath _tWOOIl' {Secretary, Pusts and Air ~  Sir, I ·lay 
on the table a copy of notification No. 1525/85.40/M.V., dated the ~ July •. 
1943, issued by the Chief Commissioner of British Baluchistall under sectioll 21 
of the Mot-or ~  Act, 1989 (VI of 1989). 

CHIEF COMMISSIONER OF BRITISH BALUCHISTAN. 

NOTIFICATION. 

Quetta,' tl,.e f-ltA lui" 19-13. 
'!V.0' 16!6/35·40/M. V.-In exercise of the _powers tlonferred by Section 21 of the Motor' 
~  Act, 1939 (VI o.f 1939), the Chief Commissi(}ner of Bdtisb Baluchistan. is ph'asl'd 

to ~  that the followmg amendments shl\ll be ~  to the British Baluchilltan Motor' 
~  Rules 1940, published in the Notification No. 347/M. V., dated the lBt AerU, 1940, 
prmted at pa,es 841 to 982 of the Oazefft nl I"dia Part II·A, dated the 27th Arrll 1940:-
1. After Rule '2.4(c) the ,following shall be added:.....;, 
"Cd) No fee sball be charged fOI' the teat if the applicant satisfies the licensing Autho'-

rity that he previously held a license granted or renewed under any provision of law 
which wall in force in British India at the time it was granted or last reoewed, ·to drive 
n vehicle of the class to which the application· refers and was prevented. by reason· of 
I\baence out of India on service connl'cted with the present war, from ~  or renewing 
a license in accordance with the provisions of the Act, on the expiry of the rrevious 
license." ' 

2. Aftel' Bule 2.19 add the following as Rule 2.m:-
"2.20. A refund of Rs. 2 out of the license fee of Rs. 5 shall hi! granted if thf' applicant 

IIntisfies the Licensing Authority that he ·previously hl'ld n licensl' granted or renewed under 
~ provilion of law which was in force in British India at the time 'it wns granted or 
laRt renewed anti was prevented, by reason of abRence out of India on service connected' 
with the present war, from obtaining or renewing a licenBe in accordance with the Act; 
on the expiry: of' the previous license. 

By order. 

H. D. RUSHTON, 

!ttrelAlry to tAe Ag •• t to tAt Ge",rrtOf' Oeneral. in ~. 

( 29 ) 



l'HE ~  CODE, PAW!' I (ISl'ESTA'fE SUCCESSION). "' 

PRESENTATION OF TilE REP<9RT 'OF THE JOINT COJ(JlITTEE. 

The Jlonoura'ble Sir Sultail Ahmed "Leader of the House): Sir, I l)resent *he 
li.eport 9£ the Joint Committee on the 13m to amend and codify the Hindu Law 
,relating' to ~  ,succession. ' , . 

THE CODE. OF CRIMINAL ~  (AMENDMEN'f) BILL. 

PRESENTATION OF THE REPOR'r 0J0' THESELEOT COMMITTEE . 

• ,The B.oIlourable Sir .AIoka Boy (Law Member): Sir, I prell!3nt the Uaport 
·of the Selec,t Committee on the Bill further to amend the C'x1e of Criminal 
Procedure, 1898. . -

THE CRIMINAL PHOCEDFHE AMENDMENT BILL. 

PRESENTATION OF TIlE REPORT OF THE SELECT COKMITTEB. 

The Hoaourable Sir .Aaoka Boy (Law Member): Sir, I preseu'j the Report 
. of the ~  Committee on the Bill to ma.ke certain pruvi.,;i0l;l for appeals in 
-criminal cases tried by a High Court exercising original criminal jurisd!ction. 

THE INDIAN TEA CONTHOL ('3ECOND AMENDMF.NT) DILL .. 

The Honourable Sir II . .AzinJ. Huque (Colnmcl"ce ~  Bil', I beg' to 
<move for leave to introduce a Bill further to amend the India.n Tea Control 
Act, 1938 (Seccmd Amendment). 
1Ir. Prealdeut (The Honourable Sir' Abdur Ra.him): The question is: . 
"That leave be granted to intl'Odl1cI' n Bill further to amend the Tnclinn T('a Conlrol 

, .• o\l't', 1938 (Second A.mendment)." 
'Fle· }lotion waa adopted. 
'!he Jloaourable SLr •• Astzul lluque: Sir, I introq.uce t.he Bill. 

'THE CODE OF CRIMINAL PROCEDU1{E (SECOND Al\IENDMEN1') BILL 
The Honourable Sir "oka Roy (Law Member): Sir, I beg to move folr 

leave,to introduce II. Bill further to <J,mend the Code of Criminal. Procedure, 
1898 (Second Amendment). . 
Mr. Prealdent (The Honourable Sir At-dur Rahim): The queation is: 
"That leavp be granted to lntl'oduee a Dill further to a,rnpnd tht· Codl' of Criminal 

.Procedure, 1898 ,(Second Amendml!nt)." 
The' Motion was adopted. 
The Honourable Sir Aaoka Roy: Sir, I introduce the Bill. 

THE VICTORIA MEMORIAl. (AMENDMENT) BILL 

, '!he Bonourable Sir BegiDald ¥axweU (Home Member): Sir. I heg to move 
'for leaye i,o introduce a Bill further to .amend the Victoria Memorial Acti, 1908. 
,Mr. Pr8lldent (The Honourable .Sir Abdur Rahim): The question i@: 
"That !t'ave hI' granted to introdure a Bill furthpT to amend t,he Vidorin Memorial ~  

1903." . 

'The' Motion was adopted. 

'!'he Honourable Sir Begln&ld lIbxwel1: Sir, I introduce the Bill'. 

THE INDIAN TRADE UNIONS (AMENDMENT) BILL. 

The HOIJourable Dr. B; B. Ambedkar (Labour Member): Eiir, I beg to move 
tor leave to introduce a Bill further \0 ('.laend the Indian 'froclp, Unions Act, 

~ 

1Ir. Prestdeut (The Honoura.ble Sir Abdur Rahim): The question is: 
"That leave hI' grnntl'd to int,roduee n Bill furthpr to amend the Indian Trade Unions 

.. ,ht. 1926." '  , 

The Motion waaadopted. 

_ .. .~  Honourable Dr. B. R. Ambedkar: Sir, I introduce tho Bill. , 
~ ~  



1'HE lNDIAN OOMPANU:S (AMENDMENT) BILL. 
fte HOD.OUr&ble Sir II. Al1I1II Buqpe· (Commerce Member):. Sir" I beg.to 

mOve for leave to introduce a Bill ~  to amend the ~  Compames 

Act, ~. '. The' .. 
JI.r. Preal4eDt (,fhe, Honourllble Sir A,bdur Rahun): IJ,uestlOn IS,: 
• "That leavt! be granted to introduce 11 Bill further to amend the ~  Compamc8 Act, 
1913." . ," ' 
The, Motion was adopted. , 
The Honour&ble Sir •• Alliul Jluque: Sir, I introduce the Bill. 

ELECTION Olf MEMBERS TO THF. DELm UNIVERSITY COURT. 
Mr. I. D. TyIOD (Secretary, ~  of Education, Health and Landa): 

Sir, I move:t • .  ' 
"That the' elected member! of this Assembly do rroceed to elect, m such manner &s ~  

be' approved by the HonllUrable the President, a further four persons from among tlielr 
own number to be members of the Court of the University of Delhi in pursuance of clause 
(xiv) of Bub-seet,ion (1) 'C1f section 18 of the Delhi University Act, 191?:Z (VIII of 19'2¥). 
as amended ,by the Delhi University (Amendment) Act, 1943 (XXIV of 1943), read WIth 
clause (5) of 'Statute 2' of the Statute! of the University set out ill ~ Schedule to the 
lAtter Act." I '. 
1Ir. Pnlkient (The Honourable Sir Abdur Rahim): The question is: 
"That the elected members of this Assembly do pl'OCeed to ele(.i, in such manner a.I!. ~  

b(' approved by ~  Honourable the President, a further four persons frorv amang their 
"own number to be '1lemberB 'of the Court of the UniverBity of Delhi in purBuance of clause 
(xiv) of Bub-section (1) of -section 18 of the Delhi Univel'Rity Act, 191?:Z ~  of 1922), 
as amended ·by the Delhi University (Amendinent) Act. 1943 (XXIV of 1943). read ~  
clause (5) of Statute 2 of the Statutes of the University Ret out in thl' Rchedull' t.o the 
Intte" Act." ' 
The Motion was adopted. 
Mr. PNlldent (The Honourable Sir Abdur Rahim): I ~  inform Honour-

able Members that for the purpose of elpction of Members to .~ Cow't; of, 
the Delhi University the' Notice Oftice will be open to receive nominatioDs up 
.0 12 noon on Wednesday the 10th November and that the election, if nC(,I:!R-
sary, will take. place on Saturday, the J3th November. 1943. The election 
which will be held between the hours or ]0-80 A.X. and 1 P.M:. in the Assistant 
Secretary's room in the Council ~  New Delhi, will be conducted in 
accordance with the principle of proportj.)nal ,representation bv meRns of the 
single transferable vote. , ' I 

M()TION ~ AD.JOURNM:BNT. 

NON-OPFIOIAL DXJ.EGATION TO GREAT BRITAIN AND UNITED STATES OF AMBBIOa\ TO 

I SPEAK ON INDIA'S WAR EFFORT. • 

Mr. GoviDd V. Deshmakh: Sir, I move that the ,Assembly do 'now udjourn 
for the purposes of my motion. I propose t.o rend gust n. few lines from t.he 
Questions BDd An&wers in th,. Council f')f State .  .  .  , .'. 
'. Kr.: PrUldent (Tbp HOI;ouruble Pir AbJ'ur Rahim): I nught remind the 
Rouse that the ~  WIll not E'xceed two hours. 
~. 'GoviDd V. _ Deshmukh: I will be very brief and I will only read such' 

portlon9 as are .~  &:> follow the debote and which will help the Members 
who propose to take pll.rt in this discussioCl. ., 
.Sir, :the folloWl'lg QueBtio;:-s and Anr.wers wereE'xcha.nged in the other House: 
The firHt reply to a questIOn was: ' 
"GovemJDent are considering the question of invitinl( a few nOD·official gentlemen to 

undertak!, a t,ml' ahroad to speak on the war effort. ' 

I df!· Wldll hthey ~  6lI:pected to defend the policy of ~ MajeAtv's Government towards 
n la an t  e actIOns of the Government of India! . 

, A. I have stated what. their functions will he, Thev 11.1'(' !'Din" to speak on the war 
('ffort, . "'" . ' 

Q: SO they will not be expected k> speak on anv ot.her question or' thp,' wiJI not h(' 
pI'rmltted to speak on any other question? .  ' , 
A. That is my information at present. 

tl Q. MayffY take it ~  they will not he permit.ted to speak on any othE'r qu('stion than 
le war e ort of IndIa! . 
. -t. ~  whole questian is under consi981'ation . 
. Q, Will t!'ev beexflooted to ,peak on the war ef(orts of India ill nccordanC(' with 
bl'lef that ml/tht be prepared for them by the Government of India in this connection,' atl, 
• ( 31 ) , . 
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[Mr. Goviml 'V. Deshmukh.] , 
.4. I do not see allY harm in that. 
Q. It, is not a question of harm. I wllm to have .the repl)' on a question ,of fact-· , 

whether that is the intention of the Government of IndIa. . 
.4. As ~  thp war effort, I suppose facts and figures will be supplied by the G ... v· 

ernment of IndIa. '  . 
Q. Will they be expected tli state only the facts supplied by Government or will they 

hftersteting the facts be lit liberty to comment on them! 
.4.. 'l'hey will certainly be at liberty to make comments. The persons chosen will be' 

r.hsolutely ulinble from the point of view bf the war effort. 
r, Q. How is the selection going to be made . 
• of. As I said, the whole qaestion is under consideration. ". 

,WhbL has haPJ":lned is this: We gathr,r irorn the newspaper reports tt.t 
the Gnvernment itself hav!:! selected (I ft.w perllOllZ and those gentlemen are 
being trained for the purposes of this tour abroall to speak on war effort. To all 
intents and purpo!-t's they will speak ~ ~  to t.he wishes of the Government 
but they will be at liberty to say what they like while making comments. Thosp 
remarks may not btl only ~  to W8.r efforts. but they m..-y be advanced in 
.im.tificatkn of the actions of the Government of India. We 'know wha.t the 
actions of the Government 9f India ara and what is going on in this COUlltry. 
Will they iustify the repressive ~  adopted by tl.le Oovetnmcnt, the ill· 
treatnlent, at times the most inbum:m treutment. that is meted out to the 
political prisoners? Perhaps they will try. There is nothing to prevent them 
from J)mg so; th.,re are no restric!ions ~ sho,uld not speak on these 
. subject,s, . 

Having ~  ~ preliminl\ry ~  I .comEl to another point: Where 
is the neoeaaity Bt Lhis stage of ~  tl:.tlse gentlemen abroad for bmadcaating 
the llVar efforts 'of In.ua? Has anybody denied that India has made no war 
eftort? Has anybody ower said ~  India didnC't rise ,up to the occasion and 
did not do what wes expected of her? So fnr 8S tn;l' infonnation goes everybody 
hali said that the efforts made by India are more than ~ . Persons who 
ha've tmne from foreign countries-whether Americans or British-have all 
said the same tlung. The 1\f. P. ",:b.o IJ8lJle ht're sometime a.go used to say 
openly fit the tirr.e of interV'Pwl; th'lt the &nl'rifices of India in the matter of' 
war efforts Wf're ~ . \\That. ~  eN tlncote could this country ha'Ve so far 
as the wnr efforts are concl'lnll;!d? .".Ir. Amt:ry llrlr-. several times praised the 
wltr efforts of India, and similarly the prascnt Viceroy during his pubU<, spee.:hcs 
in London has always said that the war -eilorts of India ~  excellent and 
nothing better could be expected. When t·verybody has praised and nobody has 
ever said in Great Britain or in the United States of America that India has 
made no war effort or the efforts made by her are not up to the mark, is there 
any necessity of sending these gentlemen for propaganda abroad. ' 

Then, Sir, may I aek whether any other country bas sent out delegations 
like the one we propose to do? Has any delegation, say,. from the United States 
of ~  come here to advertise their war efforts? Did Great Britain do so? 
No. they did not. The whole world knows what each country is doing. In the 
absence of anybody den.ying our war efforts and in the absence of any such 
example of any other 'Country, I am of the opinion that there is no necessity for 
a group of persons 'from India to carry on this propaganda. 
Sir, as I have said, these gentlemen will not merely speak on war efforts. 

, The ostensible purpose given out is of course ''!Ipe-eohes on war efforts'. but from 
the Questions and Answers which I have just read out it is ~  that the 
~  purpose of the (l?vernment of Illdia is to justify its ~  b?fore the .out· 
SIde world. ThE}y tDlDk that because the whole world IS not WIth' them and 
because some peopM in some countries,. like the United States of America 
and others, are pressing for better rights and for a better constitution 
for this country, these gentlemen should go abroad and carry on 
propaganda. A few gentlemen were· sent sometime ago also. 1'hey 
,were Dot sent to carry on any cultural education or to enlighten 
other countries about the Indian civilization, but, J ~  thev were sent to 
apeak 'about war effort. We know very ".elI that those gentlemen not OQ1y 
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carried on the propaganda of the ~ ~  but ~  propaganda allo. 
One of them said that so far as the constltutlOn of this count.ry -was ~  
it was just as good as the ~  ~ .. 
• 'There is another aspect which we have to see. It would be lDterestmg to 
know whether these gentlemen who would be going abroad -.vou1d be speaking 
to open gatherings or wou\d ,they be addressing a limited audience collected by 
invitation. Let them not forget that in every part of the world-be it Great 
Britain or the United States of ~  are Indians-I do not wish .to 
say anything about the abilities and, ,capacities of the members Of the delega-
tion; they may be very good-who are more able than these ~  and' if 
they are allowed to address public meetings they will find themselves in a very 
hot place; they will not feel comfortable to answer the questions. As a matter 
of fact I have heard that one of the gentlemen, who is an Executive Councilior 
now, when he was gOIng about in America saying that India had the lahle, 
cODstitutlon as Amenca. a lady" who IS "ery well known-M.l's. AlWlla Devi ... 
v11attopaullyaya-lu1dressed oue 01 t11e mCl:>tu18s. Afterwards the ~  was 
~  SUI:> was lIot aUoweu to tlpeak at. auy 01 ttlt: llieetlugt> WihCil was UUUJ:t)t'Sl'q 
LJy allY oj: tht:t;e geutlellien wuo had goue abroad. 
The HOAOUlable Dewan B&b&dur 'tlJr A. Jl,amaSwami' lIudaliar (Supply 

Member): Who is the ~ ~  00Ull-JiIlor you are referring to? 
Mir. Govind V. DeatlmukD.: 1 do not know whethel' It would be fair, but 1 

could }.et you know privately. 
The Honourable Ulwan B&l1adur Sir A. Ramaawami J[ucl&Ii&r: Neitjler iii 

the ~  Councillor. 
Kr. QoviDd V. ~  If you are insistent I will tel! you. It was Sir 

:Firoz Khan Noon. He said that the constitution of India wall aa good. 811 the . ' -American COll!;titution. I:io let us' take this fact into considerat:on. (An, 
Hono'urable Member: "You are wrong. We have a better constitution.") 'that 
part of the Act which provides for reprellsion and, liuspension ill better. 

,J[&ulaD& ZAw All lth&n (East Central Punjab: Muhammadan): Where' it 
the constitution? It ~  be coming after this war. 

Mr. Govind V. Deabmukh: I am confining myself to the remarks of that 
Executive Councillor. r am merely sayIng that if these gentlemen want to, 
educate they should be thoroughly prepared to answer these ~  that will 
be ,put not oniy by Indians but by Americans who nave seen ~  country, and 
gone abroad and by the Englishmen who' have come and seen things foe them-. 
selves. Therefore, I say, that there is no necessity why we should be spending, 
at; 1 flave read in the newt;papers I think, Rs. 60,000 on eReh I,erdon. I suppoije 
he gets it or the money is spent on him.,. -- - , Sil, we have an Information and ~  Department which is in the 
hands of a ~  able ~  who is expanding the Department in all its sections, 
male as well as female, and the lady fit the head happens to be. a very capable 
person who has also toured the cOUl'try once. Now why cannot this Depart. 
ment send ~  Have you, got no literature which can speak for the war 

~  of this country? 
Recently there was a cry all. over this country and the American journalist. 

carried the news of the scarcity prevalent in Bengal and .the mortality that 
~ there to ~ . This Information and Broadcasting Department 

!ssued a statement saymg that India was making every effort ott!) provide IndiauB 
In that part with food. If they think that the United States or other countrie. 
may think that the Government of India is not managing things properly and 
that tbinga are so bad that the sympathies of other countries may naturally 
be drawn to India, which thing very likely they do not like, then why don't they 
follow the policy which they themselves are· following In the case of food. Why 
don't they issue communiques or pamphlets or ~ for the . ~ of . 
broadcasting? I submit that it would be a better thing, if your purpoie is '. 
merely ~ carryon the war propagaD:da, to send ~  or literature ghrine 
. ?nly the Idea of the war efferts of thIs 'country which has been repeatedly done 
. In ~  and America:. I can tell my friend a that the Indian Army and ""', 
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Indian Air Force pilots particularly receiye more publicity in American magazine. 
than in any advertisement given by the "Department concerned here. . 
Kr. Prelldent (The Honourable Sir Abdur . &him) : The Honourable 

Member's time is'up. 
Kr. Govlnd ~ Delhm.ukh: Sir, I move: 
1Ir. Prel1dmt (The Honourable Sir Abdur Rahim): Motion mo:ved: 
"That the All8mbly do now adjourn." 
Mr. Lalchand lfavalnl (Sind): Non-Muhammadan Rural): Sir, I rise to 

support this motion. The main. question is whether it was necessary to send 
any deputation to countries .outside and America in particular so that the people 
thei'e might know whether India was doing her war effort or not. By this time 
it 'is fully known, not only to America: but even to our enemies also that India 
is doing its utmost in the war effort. 
The next question is whether this war effort is being properly advertised or 

published. I submit that there are several ways by which it is \ being done . 
.America and every country is being kept informed of ~  is happening here. 
It is done ~  pamphl,ets, by papers and especially by the All India Radio and by .. 
the B. B. C. Therefore,. there was no necenity for this deputation. On the 
contrary if the money that is being spent on it had been kept for ~ for famine-
strickell ~  it would have been mone-y well spent. But this is the govern-
mental way of d?ing things, which however is not on behalf of the public but on 
behalf of Government and countries should know that what is being done is not 
according to the dictates of the representative Government of .the country. 
Then, Sir, ~ question was put in the Council of State whether these gentle-

men pwould be propagating the war effort or any· other matter also. The first 
answer wils that it walt under consideration. Of course it was, but meanwhile 
Government had not CQnsulted any public body, nor even the ~  nor 
any responsible people who could have given ~ -advice on the point. 
It went under consideration lmd what happened? The second answer was 

that they are left at liberty to say anything. That prejudices the case of India . 
• They may be ~ off from here to go and say that everything is all right in 
India. There is no discontent,. no food scarcity and no deadlock in ~. The 
, people in America will be inclined to believe this deputation because they wiU 
say that it is from India, unless there is ~ there, which you 
have not allowed. Propagandists may say the truth on behalf of the Govern-
ment and not. on behalf 6f the public. Therefore that is a wrong way of doing 
it. Further, if they are. at liberty, they maS go and say anything they like; the 
informatJon that is now going there may be countered and the people there 
may say "Here are thAse me.D from India who say that everything i& al! right 
. there". People there will thus be misled. If at all anyone had to be sent, 
they should be sent after consultation with public bodies OJ! at least with the 
legislature. B».t here they select their own 'men and caU them reliable ~  •• · 
Reliable how? We do not know; a person may be reliable ftom the Government 
point of view but not aocording to. the publio point of view. From that ~  

of view the seleotion is very bad and it prejudices India. It bringS" India into . 
contempt with those people there who do not know the truth about India.-
Therefore, it is condemnable. 
First of all they said that :the nominations were under oonsideration; but did 

you consult anybody at all? We 'know your methods of consideration. You 
oonsider things in your own light and for your own purposes, not for the 
purposes of the publio. In that way also, the nominations are not right and 
preper. I have no information as to why these people lIave been ~ .  but 
perhaps the Honourable Member on the other side wijl .tell us if any Member. 
of this House and the other House have been selected or not. If they have been 
so selected, then the case is much worse against the Government. They may 
have selected 'our members; ~  good; but who are they? Are they reliable 
.persons from our point of view? Have they got any instructions from us? Thei 
oan go and speak for themselves, but what l'ight have they to speak for thiJ-, 
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Legislature? What oan they. ~  'itay may ~  "I am a Member of ~  
Council of State 01'. of . the Leglslatlve Assembly·. Then the peopJe there ~  
say "These are people. who can be. bdlieved". Is that a proper !lay of domg 
things? I think the Govemment is adding fuel to fire by ~  ~  ~  ~  
country will say that the Govemment is not only ~ responsible but It IS dmng 
things which are most condemnaQle and reprehensible. If these people bait toO 
be sent at all, it would have been wise, or at any rate, commendable ~~ I)om£' 
extent, if they were told "Speak on no other matter except the war frortIJ . But 
they may go and say anything there-for insj;aDce, the oonstitution, the ~ .  
which is under deadlock now. If they were to speak on that, do you ~ . ~ 
that we will. be wholly prejudiced in the eyes of those people? If that liberty 18 
given to them, there may be certain backdoor instructions to go and say other 
. things also. Do you ~  think that if they were to'speak at this critic.a;l. momtmt, 
whcn people are dying in  thousands and thousands and more are destitute, and 
Government is not able to give them food, if they were to go and aa.y "It is all 
right now; food is coming fr9m this side and that", it would not be proper at an. 
Therefore I would ask the Leader of 'the House whether this is the time to do 
-these things. If they must send anyone" they must have sent proper represen- .. 
·tatives 90 that the people there may know what things are like here, and any 
thing else 'is merely propaganda. I need not say more. At this critical moment 
Government should not have blundered like this. I support the motion. " 
Sardar .angal Siqh (East Punjab: Sikh): Sir, the proposition before the 

House'is that this mot.ion seeks to condemn the Government of India. for 
sending three or four people abroad, obviously to. ~  the sins of omission 
and commision of the Government of IndiB-. The only justifieation which the 
Honourable the Leader of the House can put forward is that the executive hus 
been doing it from. time immemorial. Ie that the only justificatioIf for ~  
these gentlemen abroad? What will they say? If you want to say anything, 
the press corrospondents of the world are next door here; tell them. and they 
will send out whatever you want to say ~  but if you want to say anything 
. which is questionable, that you dare not say in India, then, all right, send" 
these people who will whisper and who will teU tne American people. that .the 
Government of India is 8 people's representative government, that Mahatma 
Gandhi was sent to jail by a GOvernment composed of Indians. Will they 
RRy this? Will they say that the Indian Press is all muzzled, that the leB-deri 
of India are shut up in jails? Will they say thnt the country is governed by 
Ordinance!l, that the ~  Government of India does not enjoy the confi-
dence of the public? If they say that, then send a delegation elected by the 
elected Members of the Central Legislature. If you are prepared to face thAt 
sort of propaganda,· then send a duly constituted delegation which can relllly 
be the voice of India. I have nothing against these gentlemen pel'llonally; bllt 
I. presume these gentlemen will be the age"ts of tbe-·perjured publicity organi-
!lation of the present enlarged Government of Inaia. What will they Flav? 
Will they tell the ~  outside that Lord Linlithgow and the Governor "of 
Bengal a.re responsible for the deaths of thousands of Indians? Thev dare not 

~  that. Will the.v. t.ell the world that Lord Linlithgow and ~ ~  
of Bengal should be publicly impeached before the bar of public opinion for 
making this muddle, for bungling ·like this in Inman politics? They are res-
ponRible for these deaths of thous!lnds; they are responsible for this deadlock 
which is continuing, and for this mistrust in the country. Will they tell all 
these things? Or will they tell them that there are Indians on the Viceroy's 
Executive Council, ~  the country is governed by Indians themselves? If 
they'say that, they will be lies and white lies by which ther want toO mislead 
the world outside ... (Aft Honourable Member:" "Black lies I") Whether it 
iF; b1ack lies or white lies I do not mind. (Aft Honou1'tJole Member: "Brown 
liesl") What is the position in the country? I welcome this opportunity that 
the Government of India is prepared to face the glare of publicity. Come along; 
select proper representatives of India. Let. the representatives of the people 
go I;I.broad and tell how  tJtis country is being governed, how ,this country is • 
:. obeinf!' misgoverned, how the Government has bungled in -every sphere, ~ 
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thl\Y bungled in' the food crisis, hoVl( they bungled in the handling of the 
political situation,-how they have bungled in every sphere of ~  
acth.-it,.. Are the Governnlent prepared to face public opinion? Can Mie 
Government of ~  tell that they enjoy the confidence of any section of public 
opinion in this country? During the last twenty-five years of public, life I' 
have never seen so much mistrust, 80 much irritation and so much dissatis-
fn:ction in thil!l country as is now found to-day against the Government of 
• !Daia. If the Government of India are prepared to send 1\ delegation ,outside 
and if they have, to tell the world what will do any credit to them, by 311 
means send a delegation composed of I'(jpresentatives of the real people .>f 
~ . Otherwise, there is no use sending such a deltlgntion as will' simply 
carry ona propaganda against the people of India, as will spread lies, as will 
tell different stories that the people of India are quarrelling amongst themselves, 
that-the people of India are being governed by ~  Government of India. which 
is representative and so forth. Will they tell the world how ~  ex-
• Ministers, and Members of Legislatures are being treated in jails?, Will they 
tell the wo!'ld how the greatest man ot the world, Mahatma Gandhi.. ... , 
JIr. President (The Honourable Sir Abdur Rahim): The'motionundercon-

sideration relates to war effort. _ 
Sardar JlaDgal SlDgh: This is part of the war effort. They have shut, up 

Mahatma Gandhi as part of ·the war effort. Will they tell the world that 
Indian leaders are not even a11o\\"('d to come toget.her to diRcuss nnel settle their 
political and communal differences? Will they tell t,he world how ~  

aftei' ~  have been destroyed durin:;: the last year when they began toO 
supPtess the CongrcRs movemfmt? Will they tell thp. world how thousands 
Bnd thousnnds of our countrymen lI"e shut lip in jails without 'trial and how 
they ~ being treated? WiII t,hey tell t,hese things? T Rm lIure they are 
going there to throw dust into t,he eyes' of. Hle world Il.nd to praiRo t,he GOVlml-
ment Qf Tndis--that they are nice peopl"', t,hev nrfl very good gent.1empn. t,hey 
eRn make' after-dinner speeehe!! nnd so on? Thill will amonnt to defAmation' 
of my countrJ. I cannot npprove of such an act on the part of the GOvern-
ment of India and I therefore support this motion,' T hope and trust that 
all elected Members at least will vote for this motion and condemn this action 
of the Government of India. Sir, I suppbrt the moticm. , 
Sir Kuhammad Yamin Da.n ~ Division:, Muhammadan Rural): May 

I suggest that the ~  sit till this motion is finished instead of adjourn-
ing. for lunch at quarter past one? I have ~  Leaders and they Ilre 
agreeable. 
Kr. Prelident (The Honourable Sir Abdur Rahim): If 'that is the general 

Meire of the Houlle, the House will sit till this adjournment motion is finished. 
The HoIlourabie Sir Sultan ~  I feelhnppy that I have got an oppor· 

tunity to clear up a few misconceptions which seem to surround this leotul'€! I 
tour.. I have got another Rntisfuction. Aft"'r I ~ ~  to Mr. Lalchnnd 
Navalrai's speech I lel£ happy that the war efforts of India were fully Bpprecia.t-
ed by °a11 sections of people in thill -HouAe. But T would like to ten the Ronse 
how, the question of sending a delegation t,o the United Kingdom Bnd America 
arose. ' 
Late in 1942 we received an intimation from our Agent General in America 

th"t it was' neceRsBry to send a delegation of people, who hnd RCtUlllly seen 
the war efforts in munitions production factories Rnd bther fa rtories , to go over 
und give n fln::t. hand view of the position of war efforts in this eonntrv. 
b Honourable K.mber: Whv? ' 
'!'he Bonourable Str Sultan Ahmed: In 1941\ the Ministry' of Information 

_in England, made a proposal to theRame effect and we could not possibly ten 
bath of them that we would not sflnd' an;y delegation from here to explain 
our war efforts. ' That would hBve been. an imposRible position for 0 any Gov-
"rnment. to take. Wetherelore decided after full 'consultation with Hif\ 
Majesty's Government through the Secret,sty of Rtate Rnd 1\"it,h Ollr ~  

~ ~ in' America to send thil!l delegation, • ',' 
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The' misapprehension that this delegttion will go and lecture on politic8 
must be cleared up. The lecturers havtl heen definitely instructed not to utter 
one word about politics, and if they are 'asked to say anything they must say, 
that 'they have come there only to explain the war effort. 
An Honourable Member: What ~ the instructions? • 
The Honourable Str Sultan .Ahmed: The, instructions are that ~  must go 

und tell them what has been done in ~ shipyaPds, in' the munitions factories, 
in the textile factories about recruitment and SO on. These things will have to 
be explained and expiained fully. Instructions have been. given to them .. 1i!' 
this effect, and indeed one of the members of the delegatlOn, ~  speakmg 
at a function in Bombay', .. made it perfectly dear-his speech ,.was reported 
in the press-that the delegation was going there ~  to explam war efforts 
and no more. They are expressly asked to avoid politics and not to give any 
expression t.o their views. in public or in ~  press. . 
, Maulana Zalar Ali Khaa: Is the questlOn of f<>?d scarCIty excluded from 
politics? . 

Mr. Prvtt\.ent (The Honourable Sir Abdur Rahim): Order" order. : Let tht: 
Honourable Member go on with his speech. 
The Honourable Sir Sultan Ahmed: The question also arose 8S regard1l ex-

Df-DSes . and T am happy to inform the House that the expellf>IIS of their tour in 
England will be bOri1e completely by His Majesty's Gpvernment.· As regards the 
question of elCpenses of travel from here to the United . ~  ~  ~  ~ ~ 

States of America, it has yet to be ~ . As to expenses10curred 10 !ndll" m 
orrIer to gain a knowledge of the various things which are being done-the ques-
tion of apportionment of those expenses is still 'under consideration. I; thereforJ), 
submit that Ute Govcrnment of India had no alternative but.to send this gele-
. gution when they were -told that it was necessary that India's war effort should 
he explaine(1 more fully /lnd more specifically by peoole. wno had ~  hand 
knowledge of these effods. They had no choice and they would ha'\Te failed in 
their duty if they had refused to comply with the request made. (Interruption.) 

Mr. President (The Honourable Sir Abdur Rahim): Order, c;>rder. Let the 
Honourable Member make his speech. 

The Honourable Sir Sultan Ahmed: The delegation consists of four people 
all of them according to us are men who nre competent. to speak. They hal';' 
received three weeks instructi9ftS if you may so call it, three weeks experience 
theJ paid visits to different· factories in Bombay, Madras, 'Calcutta and othe; 
places. I have  absolutely 110 doubt that they are men of experience, they are 
men .of knowledge, and ~ ~  will not go and say anything which they ara 

~ ~  .asked ~  prohIbIted. from saying. It has been said that they are 
recelvmg mstructlOl1s from varIous departments in the Government of India. 
The four ~  had been here only for the last 3 or 4 days and they are leaving 
tomorrow mght .. '  I do not think they can get much instruction from various 
departmentR except two or three departments like the Supply Department or 
the .Commerce Department and my own Department of Information and Broad-
castl11g. I do respectfully submit that considering the position that we were 
in, we had to comply with the request of the two Governments. 
I may ~  mention that the field o'f selection was very limited. Wha.tever 

may .be ~ herll on, the floor of the House as regards the participation Ilf, 
certam sectIOns of the people of this country in war efforts, I am sure the 
House will. recognise that it was difficult for' the Government to have a very 
wide selection. We have dOlle the best that we could and I submit that we 
are fully jm;tified. I hope that by their action, by their speeches and by their 
conduct in' England -they will raise the statuR of India and .they will not in 
any way compromise the position. of t,bis country. I submit that this mofion 
may 'be rejected. 
Sir Muhammad Yamin Khan: Sir, I listened to the Honollrllhle Member 

defending' hiR caRe. AR far as T know. T do no! think that anybody h. evet 
douMf'd the great war efforts which India has made during this war. They have 
: been reiterated on many occasions by responsible persons in the HouM of 

,; 
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Commons, by the Commanders-in-Chief, and different personalities and by the 
Viceroy in his speeches. There is no tIoubt whatsoever about India's war eftQrts. 
When it is said that t.....:o million people have been recruited in a short . time, 
that shows cle'rly what efforts India has made. The only thing. which my 
Honourable friend has emphasized is that enlightenment in America was to be 
made in regard to what has heen dOQe in muuition factories, ,textiles and ship-
yards. I think if public spee<!bes are made in America on these subjects and 
"broadcasted, they will do ~ . harm by giving information to the e'nemy, 
instead of serving B!ly useful purpose. These are thhigs which ought to be kept 
l'Iem.-et, even from those people who have no internal knowledge.  , 
Then, Sir, if ~  idea was to enlighten the factory owners and the industrial-

'ists in America and the proceedings were to be kept confidential, then the best 
thing to do would have been to select some mechanical engineers for this pur-
pose. If your' idea is to seleCt politicians ~ ~  business had ·been to ed'it 
certain. newl!lpapers or certain people who have got no f)ther exPerience excepfi 
this that they have no many occasions differed from public opiniQJland sided 

~ the Government-if this is the only qualification-then I tbinK: it is sheer 
waste of money and the selection of these men, by reason of their character'and 
their antecedents, 'is going .to result in the greatest ~  of· India. 
I know that there, is a strong ~  opfuion in America. in ~  and other 
L'ountries that India's war effort would have been far greater than what it has 
been up to now, if the Government had taken into confidence those parties who 
were willing .to co-operate with the Government but they have been exeluded 
£01' cer.tain ~ reasons. Tncre is. 0. suspicion on this side that the GoveNl-' 
lnWlt has chmIel!}, to send th,ose very people who have been speaking against 
public opinion to whitewash all these things. 1 do not think any useful pur-
pose will be served by this delegation and I do not think it will be wise to send 
.. ny messenger:s from here, fiR demanded by the Agent Generf1,l of India in 
Amerir-a. The ~ General has seen these very plar-es. He has been Execu-
. tive Councillor and SecretaEy to Government for many many years. ' Ire has got 
first hand knowledge of India's war efforts. He can speak with better authority 
-than the 'people Who have been allowed t,o peep into the factories for thre.e ~  

as to how many labourers are there and so on. These poollie had 8. JOY ride 
for three weeks in India and then they will have a joy ride to. England and 
Ainerica. This will be meaningless. They will have to face -public. opinion 
there and when public questions are put to them, they will fail and that will be 
the greuteRt blow to India's war efforts and India's claims. We wanted that 
India's claims should be represented by people with first hand knowledge, as 
the Honourable Member has himself admitted but he destroyed his very case by -
saying that he has selected these people who have nO,first hand knowledge at all 
aud who are going to be trained now. This is not first hand knowledge. If he 
had chosen Sir Guthrie Russell or somebody else, then one can understand 
Government's case that they have selected men with first hand knowledge but 
the men chosen by the Government are not the men who, he can say, possess 
first haJld knowledge.  . . 
Then, Sir, the Honourable . Member said that the expenses will be borne to 

. R great ~  by the British Goyernment aDd that certain expenses will be borne 
• by this Governme,!1t. Well, I do not see wbat was the necessity for ~  British' 
Government to bear all ,these expenses of four persons going, to lecture on behalf 
of India, as to what war efforts India is making. We want to show the British 
and the American peoples that India would have contributed far greater efforts 
jf the Government had chosen to accept the co-operation of those who were 
willing to give their co-operation and whose co-operation was. not accepted. 
_ Another point I eould not understand is this. The Hon:ourable Member, 
after receiving this demand from the Agent Geneml in America, at once $lon-
• tmlted the Ministry of Information in England .. ",oy did the" Honourable 
Member ignore this House? ...... • 
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The Honourable Sir SUIlta.n ~ w.r did not consult the Ministry of 
Information. ~ did not say that. What said was that we received requests 
both from the Agent General in America an the Ministry of Information through 
the secretary of State. . 
Sir J[uhammad Yamin JthaD: I am sorry I understood him ttl mean that he 

consulted the Ministry of Information on receiving this request. Anyhow, it 
was the first duty of the Government members, when they receive requests like 
this, that they must place the matter before this House, which is the House ~  

the representatives of Indian opinion. Even if 8 section of the Housel!'. 
ubsent, there are others. As long as this Assembly is carrying on its work 8S 
it has been constitutionally framed, it is the duty of the Government to place 
this matter before this House and get their opinion. If they had appointed. 
these people after getting the sanction of this House, then thcre could be DO 
objection but the Government has acted in different manner and we are sorry 
we cannot support the action that has been adopted by Government. Even if 
the people would not talk on politics, we do not think it will serve any useful 
purpose. We think that will create lot of misapprehension in the minds of 
the people whom they are going to address on India's war efforts. We therefore 
cannot support this action of the Government and we support this motion. 
Honourable ]lembers: The question be now put. 
The Honourable Dewan Ba.hadur Sir A. R&m.asw&mi ]lud&liar: Mr. Presi-

dent, the question before the House is whether it ~  ~  _ to 
1 P. 11.. publicise the war effort of India in the two countries, the United 
Kingdom and the United States of America. The minor question thereafter is 
whether the delegation that has been chosen is the proper delegation. 
Let me deal first with the minor question. It is impossible Jor any 

Government at any time, whatever thB nature of the Government may be, to 
justify the personnel of any delegation that an Executive chooses. 'l'he only 
kind of delegation that may stand justified, at least so far as criticism on the 
floor of the House is concerned, is the delegation which is elected by the· 
House itself. 1£ it· is a question of an Executive constituting a delegation, .then 
I have no doubt that my friends willl"ealise that there will always be criticism 
from one point of view or another, criticism of one person or another as not 
being properly chosen. I have, therefore, characterised the question of the per-
sonnel of the delegation as a very minor issue indeed. My Honourable friend 
the Leader of the House has also pointed out the restrictions and inhibitiOIl8 
under which the Government of India had to choose the delegation. He referred 
to the fact that the choice was necessarily limited owing to considerations beyond 
the scope of the Government itself. Into that I need not enter. 
Honourable Kembers: What are those limitations? 
The ~ Ba.h.adur Sir A.. Ramaaw&mi Mudal1&r: I have had 

the opportunity to' a certain -extent of being responsible for recommending the 
choice of a delegation only a few months back and I am aware of the limitations 
under which I had to work and the restrictions under which those gentlemen 
who were invited to serve on the delegation had to work. 
Pandit Lakshmi ~  ]laltra (Presidency-Division: Non-Muhammadan 

Rural): Is it a fact that.sir Girja Shankar Bajpai actually sent a cable asking 
the Government of India not to send such a delegation? 
The Honourable Dew&nBallMur Sir K. Ra.m.aswam! Kud&lia.r: Which dele-

~  is the Honourable Member referring to? 
?&ndit L&kahmi Kant&. Kalva: The delegation which is under consideration 

now. 
'!'he Honourable Dewan Bah&d.ur Sir A.. Ra.maawam! ]ludaliar: It is not 

llorrect and it is hardly necessary for me to say thut. ~  Honourable friend can-
llot have sources of information which are not available by Radio or Cable-
gram or any method of communication that may exist between Sir Girja 
Shankar Bajpai and the Government of India. 
. .Let me come 'to t,he major question. Honourable Members take the line' 
. that there is no need at all to publicise the war effort of this . country either in . 
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I.htl LiJlllied .fuJ.lgdom or lD thtl lJlut.ed I::itutes of America becaustl our wur elilJr·1i 
12 widely well-known and btlCause ev'llrybOdy reahses that lndia has made u 
great war etfort. 1n fueL. uecordulg to my .tlouourable flltlnu. ,lVir. LKll:1Jand 
~ . ~ India .bas mude as great a war enort as could have been mude in any 
Clrcumsta.nces whatsoever. lHonourable Membera: "No. No. ") that is what 
the Honourable MelDuer said. ,Now. t;Uo. 1 do not think It IS fau fQr Honour-
able Members who have had no opportumties. due to no fault Q( theirR. of 
understanding the position either in the United Kingdom or in the United States 
of America to suggest that the :war efiort of this country is widely well-known. 
If for a moment they ()oncede that it is ~ . in the mterests of this country 
lmd of the· G.overnment of India that the actual amount of war efiort that has 
been made by this country should. be Jruown w tile Umted rungdolU and the 
Umted States of America. then the question whe,ther 11. is now wid!!ly known 
there or whether there is stiil so'much of ignorance in those ,two countries that 
they do not properly appreciate it. is a Dlilotter whi.ch the (JO'fernment of India 
with the sources of miormstion at its disposal is better competent 'to judge than 
tionourable MemlJtlrs who. IIol> 1. tiUIU t11fougu uo mUlt or tUt!!l' OWll. u.n: not 1n a 
position to judge how much is known m tJu:se two couutntls. lVlIUls. correspond-
tlnce. pewspapers.are all too scarce. ~  can.uot get a uewspuper lrow l!:ugland 
today. Only a few hll.ve got thll.t pr1Vllegtl of rell.dwg some of lihe rare news-
papers that come. Air-cowlllUnicat10Ds are very limlted. ):)ea communications 
ure even more precarious and a question here and there by 11 Mr. I::iOI'ensen or a 
Mr. CoOk is not. 1 venture to say. the real test of thtl public opinion of the 
United-Kingdom. Much less is known of the opinion in the Umted I::itli.tes of, 
~ . 1 have ventured to rise in this debate because I have felt from per-
sonal exI'erience the need for propaganda on behalf of the Indian war effort. 
particularly in the United 'State's of America. Little is known of what India 
has done and let me assure the ;House that it is necessary that the United Stll.tes 
of America should know of the war efiort not because it will bring credit to the 
Government of India and not because the Go\'emment of India wants to adver-
tise its pll.rl in this war effort. but I venture to state and I hope Honourll-ble 
Members yiiU agree. if not openly at least tacitly, that it is of the utmost im-
portance that the part that this country has played and the part the labourers 
and workers of this country have played in the production of the munitions and 
the contribution. which the capit&iists and industrialists have made to help the 
war effort"and also the part played by gentlemen belonging to all classes of 
people irrespective of 'their pohtical discontent or dissatis!u.ctlO11. should be known 
for the. good of the country itself. At the Peace ~  various countries 
will come forward boasting of the efiorts that they have made in this great war. 
At the Peace Conference many nations and their delegates will talk of what 
they have done in this war. 1 venture to say that this country has done at 
least as much as the United Kingdom or the United States of America taking 
"into consideration its resources, its manpower. ,the facilities that, were available 
at the beginning of the war and the facilities that could -possibly have beell 
developed during the years of the war. This countl'y ~ done at least as much 
II.S aoy other country or any other people who are :lighting on the side of the 
Allies. That is a fact of tren-lendous importll.nce for the good of the ~  and 
not for the prestige of any Government. 'fhat is a fact that is going to stand in 
good stead when decision!> 8re going to be made at the Peace ~ .  .. Some 
Honourable ;Members may tidicule the idea because according to them nothing 
good is going to come out of any InternationarConference. 1 realise that pessi-
Inistic frame of mind that some, Honoura.ble Members have. I realise that that 
is an obsession with sonie who feel that nothing gued will come obI. of uny war 
cfiorts. I personally do not take that view. I. therefore, think as an Indian 
we ought to express what we have been able to do and we should tell the people 
of 6tber countries what this .country bas been able to achieve. , 
.  I have foutld·in my recent tour in America the.greatestam·ount of ignorance 
ot. the scope and ~  of the Indian war eftort. From place to place. fro11l·· 
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audience to audience, I have gone abq+lt and was amazed at the ignorance. 
Ev.en so is the case with the-United Kingdom whose people say they have a 
d1rect responsibility for the Government of this country. They have showll 
almost equal ignorance in matters connected with India ana the Indian war 
eJJort. -It is the realisation of this fact that ~  made tpe Goverriments of the 
two countries ask that through Indiallil themselves they should know the part 
that India has playep. in the war effort. What is the good of sending Sir Guthrie 
RusseJlas my Honourable friend, Sir Muhammad Yamin Khan, ~  

-What is the good of sending any official who will be suspect of putting forth-
c.nly the viEliVs of the officials or putting forward the views on behalf of the 
officials? Let the gentlemen who know the conditions in the country and' 'Yho 
have been able to study the conditions' ill the country--.and it does not require 
t.hem t,o go about from factory to factory, though it may be the-finale of their 
.education but as gentlemen who have played their part in industrial efforts,a,! 
one or two of these delegates have done, in politics as one or two of these haye 
done, in journalistic /lnd other vlimtures, as one or two of them have done,-let 
these gentlemen go forward and ten from their personal knowledge, not ~ 

in three weeks, but gathered in as many ~  after the war bas broken ollt 
what they feel about this war effort what India has done and is doing, how much 
it has strained its resources, how much its people have ~  'to the call of 
the Allied Nations and to the call of Jomoclacy for which we are supposed .., 
fight this war. I venture to think that this is of inestimable value to the cause 
. of India and it is from that point of view that the delegation has been chosen. 
1 came to the conclusion myself when I was in America that repeated delegations 
ought to go -from time to time from the Government of Indis,' of thi3 pecple of 
India and of Indians only so that they will tell the people of America ~  is 
being done. (Interruption.) My Honourable friend may ridicule the whole ides. 
My Honourable friend Sir Muhammad Yamin Khan just suggested seriously th&t 
men like Sir GuthTie Russell coula be sent. My Honourable friend does not 
realise that Indians should really speak for India's war effort. I have already 
"aid that the question of selection of personnel of any delegation is a very difficult 
quetsion. Will Honourable Members at least agree with me ~. it is a matter of 
such importance that the Government of India should send some delegation? 
Solhe Honourable Members: No, no, . 
The Honourable Dewan Bahadur lltr A. B.amuwami IInd.liar: Elected by 

this House, .if necessary. . 
Some Honourable Members: No, no. 
The Honourable Dewan B&hadur Sir' A. Bamuwami Mudall.,: If Honour-

~  Members do not agree on the first fundamental question, then the ~
hon of personnel need n.ot bother any of us at all. I have Le-en-trying 'to 
"how, from my ~ experience, from the. experience of ot.hers, from. the 
~  (lnd experIence of our own Agent General in ~  that it 
~  ~  that there should be pUblication of ~  war effort of this country 
It;t ~ . Honourable Members say that they are satisfied that all pu,bJi-
clt.y IS there and that they need not bother about it. When I turn round and .. see 
that ~ of my Honourable friends in this House have not got nn adequate 
appreCIatIon of what has been done in I.his country, either 011 the industrial 
side. or. on the military side, that our OW.I\ ~  have not got 8 proper _ 
realIsatIOn of what has been done in this country. then I venture to think that 
they are not the proper judges of what Americans know or what the Hl'itishers 
know in these matters. If therefore it is conceded, as I hope it will be 
conceded by. ~ at least that there is . ~  for pUblicising the part that India 
has played In thIS great war, the stresses and strains through which India is 
passmg-somebod:v referred. to the food Rituntion-well, ~  may Le Pftrt ~  
the. . ~ . for . ~ effort ~  has hetlll going on in this ~ nnd I Qan 
easily ~ ~  Its conneetlon with war dfort. itself, or as 11 consequence or 
some kmd of wltr effort that has been w"i.ng on in this countrY. Thill morning 

~ was a ~  ~  ~ ~ for wenter releaRe of ·consunlelB goods to the 
oi1iilian populatIOn. ngol11 an mdlrect bY'produ?t of wllr effort thnt fhis . ~ 
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is ~ . 1'hese are matters whicht will have tQ be J?lGced' before other 
countries who are thinking that they alone are making the Cl'raatest I!llcrifices 
,and that others a{e-not making the .l8omo amount -of sacrifioe:>. • 

AD. lloIlourable Kember: Who is COllct>aling all these fa:lts from us? 
The BODDarable DewlD Bahadur Sir· A. Bamaawaml ~ . It is not n 

question of this being concealed. It is u question of being revealed in proper 
terms. in adequate measures to those ~  ~ no knowledge Imd thoee who 

~  no idea: of .what is going on here. lIa8 anyone, 'here auy iuaa of what 
is going on in America? . Does any ~  "know here. hilS he tilly idea 
of what is happening in his own cOlmtry ~ . the war? If tru\t is so. do you 
mean to suggest that AmerIcans, most of whom have never visited this 
country. or that Englishmen. Blost of whom have had no opportunity of 
(!ornillg to ~  country during the war, know exactly what is happening in 
India .. It. is merely a question of tryillg to convey first b:l1ld \knowledge 
through some people of what is actually happening in this country •. E.nd how . 
. far -war effort is being carried on by the illdulltries themselves: Son(ebody said 
why not avail of the American (,,orrespoudents -in this country and ask them. to 
put before their ·countrynten aU these matters. 
'Sir "hammlld. Yamin 'KhaD.: Or cinema films. 
"1'he '1roIlour&ble ~  ~  Sir A. BamuwamlKuc1aUar: I know we 

ean use a .. great many artists both from within and outside this House. but 
lIhey are not all available. at any rate tbey are not af; the disposal of the 
Government of India. Anyhow we have to use oIlly those artists who are 
available to us either frGm this House or from outiide. .  • 
'8amebo,ty said why not rely on American correspondents to send news from 

this country about war efforts of India. r would only like to have that gues-
aon plli ~ any j.urna1ist whether any jouftlalist is prepared to be used. parti. 
Otalarly by the Government. When Ii mo\ter is given by the GovernmeTlt. 
aurely there will be the greatest objection for any journalist to use it as such. 
After all the American journalists have get t.heir -own ideas of what to send 
and what not. They have their own views as to how. much should be com-" 
municated to tlleir countrymen fraving legard to the ditJiculties about cable 
and so on .. If I know anything about Alllerican gentlemen. they wouk) have 
nothing except hot news gathered on the spot. »ut these ~ more mundane 
ma1iters of long policy, matters, comparatively speaking, which will interest 
only certain classes of people and it is ne"cesBary that these matters should be 
conveyed by our own representatives directly. I therefore suggest that ihl' 
Hnuse should come to ~ conclusion that the idea of giving publicity to the 
war effort of India in America and in England is of vital need to this country 
,and that the Government of lndia have done the Tight thing in taking an 
opportunity to send delegates to convey the facts to those wider audiences. 
Mi. Abdul Qalyum (North.West Frontier Province: General): Sir. th. 

argument&, advanced by'the two Honourable Members of the Government of 
-India leave us absolutely unconvinced. While the Honourable Member for 
Information was pleased to tell us that part of the expenses ·which will be 
.incurred in connection with this delegation in Great Britain will be borne by 
.he Gov",rnment of the United Kingdom, he was car.eful enough, not 
to tell us 8S tq who will bear their exywllsf'S when they are aotually travelling 
in America. for which country they are primarily meant. I have been informed, ' 
end I hope I. have been correctly informed that when these gentlemen are 
travelling in America, it will be given out that they are travelling at their 
.own expense and not at the expense of t,he Government of India, and thllt 
.they are non-official representatives of Indian public opinion .  .  _ . - . 
The Honourable 8lr Sultan Ahmed: Mar I know who gave.this information? 

:.1 do not know where m." Honourable friend got t.his informlltion. It is n.:.t 
in fact correct. 
, .  . The Honourable Dew. Bahadur Sir A, Bamaswaml Kudallt.r: The Hononl'-
flhle Member himl'lelf knows thAt it is not correct. . 

k 
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111'. Abdul Qaiyum: ~ Honour4:>lo Member himself admitted if I heard 
him' correctly that it has not yet baen decided ~  to who would bear that 
Dart of the expenses of the delegation which relates to America. However. 
'this was the information which I received from sombody who was dosely 
connected with the delega.tion, and ~ would not be politic to name that 
gentleman. Th-ey were expected to give .out that they were ~  at their 
OWll ~  Ii tht.' ·Uovernment of Indta had been u respomilble ~  

like the ones we have in other Allied ('ountries, we would not have obJeoted 
to their sending out a. delegation to America to throw light on the. war ~  

of this country. B':1t we notice that in this country we. have an lrreSpODtllble 
executive. Therefore it is the duty oI the representatives of the people to 
see that they are not allowed to do things ~  open and timel.y critieisrn, 
which would in any way convey some wrong Idea ~  the feehngs of tho 
people of India. 'Now, Sir, the greatest objection to the ~ out. of ~  
delegation is that it would not represent the true state of fee1lDgs in thiS 
bounky. . 
IIr. Pruid,ent (The Honourable Sir Abdur Rahim): It is not a 1IUestion of 

feeling, but, war effort. •  .  . 
, Mr. Abdul QalJ1Ul1: As regards 'Nar effort, they would dehberately ~ 

represent facts, suppress facts, and give expression only to half truths. If 
the Government are very anxious tha1i the 'delegation should visit America to 
inform them about our war efforts, has it ever occurred to Honourable Membflls 
. of this Government that so far other free countries like America, Russi ... , 
China, England, have never thought of !ending out any delegation to ibis 
country to inform us about their war efforts or tell us what ~ have been 
doing in the cause of the United Natiolls, If these free countries do not think 
it' necessary. or proper to send a delegation to this country, why should' the 
Govemment of India be so anxious to advertise their war efforts in the 
• United States of America? Sir, I should like this Government to do one 
:thing, and it is n Ruggestion which I malte in all seriousness, that instead of 
'sending out this delegation send out on invitation to the United States of 
America, to the Russian Soviet Union, to the Chinese Government, to Rend 
out delegations to this country with absolute freedom and full facilities to see 
\things for themselves, to see what the Government of ~  and the ~  • 
. .mellt of Great Britain have done in this country which has resulted ill the 
frustration of the maximum war efforts which this country could have pu' 
Jorth. If such delegations were invited, and allowed to go round to see things 
lor themselves, they would find out the many acts of omisflion and commis-
sion on the part of this Government whieh have been really responsible for 
the ~  of the ~  war effort of this country. They should be 
taken to t.he prisons of India where tho ('looted repre"sentatives of the people 
are kept behind the priRon bars without any trial, at least most of them; and 
even now in my province the Goventtnent of India refuse to release 12 
Members. of the Assembly. who ~ been put in prison, while they hav,e 
tQought It proper to release a number 01 other prisoners. If they are f\l1owed 
to go ~  Bengal wh.ieh is behind the IigMing line they would see that, pe'>pl-5 
are dymg of starvatlOn as a result ()f ~ maladministration of the British. no •. 
ernment, ~  of their agents in India who are sittinll here rhlht onDosit.e.-thRf. 
thousands and thousanl1s of people ure dying of hunger ift. a' province which ilf 
the richest and the most fertile in thi,; cC)untry and where excellent means 
of communication eX,ist in. the shape or ~  to take round fOod from 
one place to another. It IS the gravest example of maladministration, thnt 
behind t.he firing line, and in close proxhnitv to the pla.c.,e where the actual 
battle is going on, there should rage 0. ~ and hundreds and thousands of 
people die, of starvation. Is not this a ~  of frustration of, real war effort? 
Will you allow ·people from outside to cnme and see this aspect of YOu": 
acth;ties? I have been ~  that certain orders have been passed ~  
the Ordinance on newspapers in CalciItttl not to publish reports about the' 
. famine at18: not to send out information to other po,rts of India or abroad 8" 
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to what is happening in ~  province. If people are allowed to co)U8 ~ 
these delegations they will see for ~  that-these arrests of people, aud 
detention of ~  of people without. tria!, the shooting. and bombilltJ of 
innocent crowds from the atr, affairs whic.ili have blackened the name of Gov-
ernment like the affair of Chimur in the C. P. where the honour of 011l' 

womeniolk W1lS violated .  .  . .'. . 
The JIaIloUrable Sir .ep.ld IluweU (Home Member): Sir, I deny Ghut. 
Mr. Abdul Qai)'um: You may den,)' it but we are not going tQ take our 

instructions from you. ~. .  . 
1Ir. Preaident (The ~  Hir Abdur Rahim): The Honourable 

M ~  is diverting to all sorts of subjects. He must confine himself to the, 
war effort. 
1Ir. Abdul Qaiyum: These are thing .. which cause resentmen.t in,the mind. 

of our people and if these delegations are invited to this country they will Sf'e 
things for themselves. . ,--' 
JIr. Prtaldot (The Honourable Sir Abdur ~  There is no such quea· 

tion now before the House. 1'he Honourable Membel' should confine hi» 
remarks to the subject of this motion. 
1Ir. Abdul Qailum: I submit that it is absolutely wrong and monstroua 

on the part of this Government to send out· ~ delegation of people who are no .. 
. ~ in this country, who do not reprel:;snt anybody,--Jjke the present Gov-
ernment of India, to misrepresent facts wben they have already got an ~ ~ 

General there whom they can supply with facts and. figures. The radio ~ 
there and t4e American press is there. .Aft.er all it is not asserted that India 
is cut off and that there is no communicalion between here and Washington. 
They can send out all the information thtlY want; but they want to send out 
Indianll and they have selected people who can be counted upon not to statt. 
the truth or at least to state things which the Government of India want 
them to state_ The Honourable the Laader of the House would -have UB 

believe that they have given instructions to these gentlemen not to say an)'-
thing about politics. But while these people who have received some money 
or will receive some money and will go ~  speak on the war effort may be 
loyal enough to carry out the instructioml issued by my Honourable ~  

opposite. may I know whether the Government of India have got power to 
enforce those instructions on t.he Americlin people? Do· the Government of 
India take it for granted that the ~  audiences will be absolutely b..nnk 
and will not ask any questions, ~  politics-which is the burning toplO of 
the day? . Certainly questions will be Ilsked and answers will be given and 
no one in this country, because of oensorship, will know anything as to the 
activities of these so-called representatives who are being sent out from t,his 
country. 
Therefore, Sir, I and Jrqf Party support this motion and we condemn tho 

action of the Government of India in. Fending out a delegation of people who 
represent nobody, in order to misrepresent facts· about this country. 

Several Honourable .embell: The question may now be put. 
JIr. PrUid8llt (The Honourable Sir Abdur Rahim): The question is: 
.. That the queBtion .he DOW put." -
The motion was adopted. 

1Ir. 80vDld V. Deahmukh: Sir, I have heard aU the arguments and I 
have very little to say in reply. I ~ trying to get ~  of the cuttings 
which I had arranged but which were not availablfl to me because of the 
tjme at which the discusRion-of this motion has been taken up. I C8susllv 
. referred in my opening remarks to certam Membel'l! of Parliament from England 
: who came. over here. and who said that tht're were terrific sacrifices on the put 
?f.India iIi the .war effort. I think it "':18 the Conservative M.P. Mr. Stillwell-
• who reported to this effect. Then we hnve reports of speeohes in J.IOndob 
gh'en by R",Itr.T, and it was Major.General Molesworth who said that India's 
L_ 



MOTION FOR" ADJOURNMENT 45 

efforts are prodigious, What ~ ~ .  you want? ~  are already ~ 
~  lndia's effort" are terrific andpr' .dig-IOUI:;' Is anything more wantatl ? 
Then 1 referred to certaiu efforts w hiefl ean be made by the Agent.Ueneral 
ut> well as the .Broaucasting Dcpurtultmt, !lnd 1 referred in my opening ';Pl3tl1Jil 
to· a certain effort made _ lU the ~  ~ food. 1 said th'lt the ~ 

were certainly under the illlpression that the Government of India were duing 
nothing to solve this food problem and the press said all sorts of things .~  
the Government of Indiu und their lIli:';humagelllent of things. There was ;L 

lIlessage .from Wushingtou. duten Oetouer 29 that the Government of ll!qia 
through the British Inforrnatioll Service "have issued· a statement thGt effortt> 
to help Bengal by sending food fwm slll'plllS areas is already bearing fruit, (·te. 
In other words, they CUll issue statements like this to ~ any Nrong 
illlvressioll which may be there. Tlu.,; they did because 'they saw tliut 
American symputhies were strongly ~  t.owardi:.' India, that they were 
suying that the people's cooperation ,;h.ould be enListed and the only WIloY to 
seek that cooperation was to have a ~  'of national Govtlrnment or a G()v· 
ernment revresentative of the ~. The Government here issued a ~ ~ 
rnent before; why caunot they issue anot.her statement in this esse  too? WilY 
cap.not their Agent-General and other persons either in America or in Gre6t 
Britain ao it? They can send literature, :.nd all sorts, of ~ These 
gentlemen will make speeche? and attend social functions but when ~  
about Indian politics Ilre asked they will say that they canDot say anything 
about politics. What impression will these winged but muzzled people ::rcate 
there? Think of your own 'men going to other countries and saying, whan 
questions are put to them, "our, Govemmrmt has asked us not to say l1I1ything 
even in social fUlletions; we are/ied down." What is the earthy good of aelld· 
ing such people \abroad '! In reply to a I]uestion in the Council-of ~  it 
~  stated that these gentlemen will be free to comment and they would be 
free. to make any 'speeches. If they 81'f' invited to speak on the ·'politic·sl 
subJect, they should do ~ . They cannot "'Stly; "We canpot speak on this 
matter". Think of these peollle-r(lpresentatives of-India !-not answering 
questions of which they are expected to have full knowledge. If they are 
unable to address those meetings, what wi)! the people think of such represen· 

~  of us, ,but of the Governmlillt of India? Sir, I strongly condemn 
thiS action of the (ravernment of 'India lind I hope the House will support me 
in my adjournment motion. ' 
Mr. President (The Honourable Sir Abdur Hahim): The question is: 
"That the Assembly do now adjourn." 
The Assembly divided: 

AYEs.-:-43. 

Abdul Ghani, Maulvi Muhamni.ad. 
Abdul Qaiyum, Mr. 
Abdullah .. Mr. H. M. 
Azhul' Aii, Mr. Muhammad. 
Banol'jea, Dr. P. N. . 
Chattopadhyaya, Mr. Amarendra Nath. 
Choudhury, Mr. Abdur Rasheed. 
ChoudhUl'Y, Mr. Muhammad HUllsain. 
Dam, Mr. Ananga Mohan. 
Das, Pandit Nilakantha. 
Deshmukh, Dr. G. Y'. 
Deshmukh, Mr. Govind V. 
Essak Sait, Mr. H. A. Sathar H. 
Ghuznavi, .sir Abdul Halim. 
Gupta, Mr. K. S. 
Hablbar Rahman, Dr. 
Hans Raj, ~ . 

Hegde, Sri K. B: -Jinaraja. --

Ismail Khan, Hajee Chowdhury M ~

mad. 
Joshi, Mr. N. M. 
Jtailash Bihari Lal1, Mr. 

Krishilama(!hari, Mr. T.  T. 
Lalchand Navalrai, Mr. 
'Liaqullt ~  Khan, Nawabzada Muham-
mad. ' 
Maitra, Pandit Lakshmi Kanta. 
Mangal Singh, Sardar. ' 
Misra, Pandit Sham,bhudayai. 
Murtuza Sahib Bahadur, Maulvi Syed. 
Naidu, Mr. G. Rangiah: 
Nairang, Syed Ghulam Bhik. 
Neogy, Mr. K. C. 
:Pande, Mr. Badri D'1tt. 
Parma Nand, Bhai.' 
Ramayan Prasad, Mr. 
Raza Ali, sir" Syed. 
Reddiar, Mr. K. Sitarama. 
Siddiquo Ali Khan, Nawab. 
Srivastava, Mr. Hari Sharan Praaad. 
Umar Aly Shah Mr. --
Yamin Khan, :Sir Muhammad. 
YUBU! Abdoola Haroon, Seth. 
Zafar Ali Khan, Maulana. 
Zia Uddin Ahm .. f, Dr. Sir. 
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Abhyankar, Mr. N. G. r Mudaliar, The Honourable Dewan 
Ahmau Nawaz Khan, Major Nawab Sir., Bahadur Sir A. Ramaawami. 
Ambedkar, The 'Honoul'able Dr. n. R. Piare Lall  Kureel, Mr. 
Azizul Huque, The HUllCJUl'able Sil' M. Raiaman,. 'l'he Honourable Sir Jeremy, 
Benthall, 'l'he Honourable Sir Edward. Richardson, Silo Henry. 
Bewoor, Sir Gurunath. Roy, The Honourable Sir AlKika. 
llhagchallu Suni, Rai Bahadur Seth. Shah-ban, Khan .Bahadur Mian Ghulam 
Daga, Seth Sunder Lall. -Kadir Muhammad. 
Dalal, Dr. Sir Ratanji Dinshaw. 8iva Raj, Rao Bahadur N. 
Dalpat Singh, Sardar Bahadur Captain. . Spear, Dr. ;r. G. P. " 
• Gl'iffitha, Mr. P. J. Spence, Sir George. 
Gwilt, Mr. E. L. C. • Srivaatava, The Honourable Sir Jwala 
HabilJul'-Rahman, Khan Bahadur ~ . Prasad. 
Haidar, Khan Bahadur ~  Stokea, .Mr. H. G. . 
• Imam, Mr. Saiyid Haidar. Sultan Ahmed, The Honourable Sir. 
Iamaiel Alikhan, Kunwer-Hajee. Thakur Singh, Major. . 

• Khare, The Honourab:e Dr. N. B. Trivedi, Mr. C. M. 
Lawson. Mr. C. P. Tyson, Mr. J. D. '. 
Maxwell, The Honourable Sir-Reginald. Wakely, Mr. L. -J. D. 

~ .. Mr. C.C. Zahid HU8IIin, Mr. 
Muazzam Sahib Bahadur, Mr. Muhammad .. Zaman, Mr. S. R. 

The. motion was ~ .  

The Assembly then adjourned WI ~~  of the Clock on Tuesday, tht' 
9th November, 1948. 
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